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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION

Shimla, the 25th February, 2026

No. HHC/Admn.E.5(13)2023-CAO.—Sh. Promod Singh Thakur, Chief Administrative
Officer of the office of the District & Sessions Judge, Kinnaur, at Rampur Bushahr, H.P., shall
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stand retired from service on and with effect from 28.02.2026 (AN) on attaining the age of
superannuation as per the provision of Rule 74 of CCS (Pension) Rules, 1972.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 26th February, 2026

No. HHC/Admn.6(18)77-IX-Part.—In exercise of the power vested in it under Section 11
of Bhartiya Nagarik Suraksha Sanhita, 2023, the Hon'ble the High Court of Himachal Pradesh has
been pleased to confer the powers of Special Judicial Magistrate 1st Class upon Sh. Vijay Kumar,
Additional Commissioner, Municipal Corporation, Mandi for a period of one year with immediate
effect, to try the offences detailed in Schedule-II of Section 383 and 352 of the Himachal Pradesh
Municipal Corporation Act, 1994 with power to try the aforesaid offences summarily under section
283 of Bhartiya Nagarik Suraksha Sanhita, 2023, within the local limits of Municipal Corporation,
Mandi.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION

Shimla, the 25th February, 2026

No. HHC/Admn.6(18)77-IX.—In exercise of the power vested in it under Section 11 of
Bhartiya Nagarik Suraksha Sanhita, 2023, the Hon'ble the High Court of Himachal Pradesh has
been pleased to confer the powers of Special Judicial Magistrate 1st Class upon Sh. Bhuwan
Sharma (HAS), Joint Commissioner, Municipal Corporation, Shimla for further period of one year
with immediate effect, to try the offences detailed in Schedule-II of Section 383 and 352 of the
Himachal Pradesh Municipal Corporation Act, 1994 with power to try the aforesaid offences
summarily under section 283 of Bhartiya Nagarik Suraksha Sanhita, 2023, within the local limits of
Municipal Corporation, Shimla.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 25th February, 2026

No. HHC/Admn.6(18)77-IX-Part.—In exercise of the power vested in it under Section 11
of Bhartiya Nagarik Suraksha Sanhita, 2023, the Hon'ble the High Court of Himachal Pradesh has
been pleased to confer the powers of Special Judicial Magistrate 1st Class upon Sh. Vikas Dhaulta,
Deputy District Attorney Municipal Corporation, Shimla for further period of one year with
immediate effect, to try the offences detailed in Schedule-II of Section 383 and 352 of the
Himachal Pradesh Municipal Corporation Act, 1994 with power to try the aforesaid offences
summarily under section 283 of Bhartiya Nagarik Suraksha Sanhita, 2023, within the local limits of
Municipal Corporation, Shimla.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 26th February, 2026

No. HHC/Admn.16 (34)89-1V.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment &
Control) Rules, 2007, has been pleased to appoint Ms. Anita Balouria (HIM/836/2023), Advocate,
as Oath Commissioner at District Headquarters, Chamba, H.P., for a period of two years with
immediate effect, for administering oaths and affirmations on affidavits to the deponents under the
aforesaid Codes and Rules.

By order,

Sd/-
Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171001
NOTIFICATION
Shimla, the 27th February, 2026
No. HHC/Admn.E.5(12)/2022-CAO.—In exercise of the powers vested in him under

Rule 9 of the Himachal Pradesh District Judiciary Staff (Recruitment, Promotion, Control,
Conduct, Discipline and other Conditions of Service) Rules, 2022, Hon’ble the Chief
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Justice has been pleased to promote/appoint Smt. Oma Devi, Senior Sheristedar, O/o
Additional District and Sessions Judge, Kinnaur at Rampur Bushahr, H.P., as Chief
Administrative Officer (Selection Post) in the office of District and Sessions Judge
Kinnaur at Rampur Bushahr, H.P., in the Pay Matrix Level 17, on and with effect from
01-03-2026.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 27th February, 2026

No. HHC/Admn.16 (20)75-1V.—Hon'ble the Chief Justice, in exercise of the powers
vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333(1)(b) of the Bharatiya
Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P Oath Commissioners (Appointment
& Control) Rules, 2007, has been pleased to appoint Sh. Parvesh Kumar Sharma (HIM/29-A/2020),
Advocate, as Oath Commissioner at Sub-Division, Jhandutta, Distt. Bilaspur, H.P., for a period of
two years with immediate effect for administering oaths and affirmations on affidavits to the
deponents under the aforesaid Codes and Rules.

By order,

Sd/-
Registrar (Administration).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 27th February, 2026

No. HHC/Admn.16(7)74-XVIII-Part.—Hon'ble the Chief Justice, in exercise of the
powers vested in him U/S 139(b) of the Code of Civil Procedure, 1908, Section 333 (1) (b) of the
Bharatiya Nagarik Suraksha Sanhita, 2023 and Rule 5(vi) of the H.P. Oath Commissioners
(Appointment & Control) Rules, 2007, has been pleased to appoint Ms. Kirti Sharma (HIM/
127/2017) and Ms. Manisha Kumari (HIM/352/2024), Advocates as Oath Commissioners at
Palampur, District Kangra for a period of two years with immediate effect for administering oaths
and affirmations on affidavits to the deponents under the aforesaid Codes and Rules.

By Order,

Sd/-
Registrar (Administration).
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001.

NOTIFICATION
Shimla, the 27th February, 2026

No. HHC/Admn. 6(23)/74-XVIIL.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter-1 of H.P. Financial Rules, 2009 has been pleased to
declare Sr. Civil Judge-cum-ACJM, Kangra, H.P. as Drawing and Disbursing Officer, in respect of
the Court of Civil Judge-cum-JMFC, Kangra and also the Controlling Officer for the purpose of
salary, T.A. etc. in respect of Class II to IV establishments attached to the aforesaid Court under
Major Head “2014-Administration of Justice” during the earned leave period of Ms. Shubhangi
Joshi, Civil Judge-cum-JMFC, Kangra, H.P. w.e.f. 05-03-2026 to 13-03-2026 with permission to
prefix Gazetted holiday falling on 04-03-2026 or till she returns from leave.

By order,
Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA - 171 001

NOTIFICATION
Shimla, the 27th February, 2026

No. HHC/Admn. 6(23)/74-XVIII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2 (32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased
to declare Sr. Civil Judge-cum-CIM, Hamirpur, H.P. as Drawing and Disbursing Officer w.e.f.
03-03-2026 (evening)till 08-03-2026 and Sr. Civil Judge-cum- ACIM (I), Hamirpur and Sr. Civil
Judge-cum-ACIM(I), Hamirpur as Drawing and Disbursing Officer w.e.f. 09-03-2026 (morning) till
14-03-2026 (morning) in respect of the Court of Sr. Civil Judge-cum-ACJM, Nadaun and also the
Controlling Officer for the purpose of salary, T.A. etc. in respect of Class II to IV establishments
attached to the aforesaid Court under Major Head “2014-Administration of Justice” during the
earned leave period of Sh. Anuj Bhahal, Sr. Civil Judge-cum-ACJM, Nadaun, H.P. w.ef.
05-03-2026 to 13-03-2026 with permission to prefix Gazetted holiday falling on 04-03-2026 or till
he returns from leave.

By order,
Sd/-

Registrar General.

OFFICE OF THE MUNICIPAL CORPORATION UNA
DISTRICT UNA, H.P.-174 303

Phone No: 01975-226040, email: mcorpuna.hp@gmail.com, Website: https://mcuna.org/

NOTIFICATION

No. MCU/P. Tax Bye-Laws/Comm/2026.—Whereas, the Municipal Corporation Una has
drafted “Municipal Corporation Una (Property Taxation) Bye-laws- 2026 and are hereby
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published in the Rajpatra Himachal Pradesh (extra-ordinary) for inviting public objections,
suggestions under Section 397 of the Himachal Pradesh Municipal Corporation Act, 1994.

If there are objections, suggestions with respect to these Bye-Laws so drafted, it should be
sent in writing to the Commissioner, Municipal Corporation Una, District Una, H.P. within a period
of 30 days from the date of publication of this notice in Rajpatra, Himachal Pradesh.

The objection, suggestions received within the stipulated period will be considered and
decided by the Municipal Corporation Una.

Now, therefore, in exercise of the powers conferred by section 395, 396 and 397 read with
Section 88 of the Himachal Pradesh Municipal Corporation Act, 1994 (Act No. 12 of 1994) the
draft “Municipal Corporation Una (Property Taxation) Bye-Laws 2026”,are hereby notified and
published the Rajpatra Himachal Pradesh (extra-ordinary) for information of the general public as
follows, namely:—

Municipal Corporation Una

(PROPERTY TAXATION)
BYE-LAWS- 2026

1. Short title and commencement.—(i) These Bye-laws may be called the Municipal
Corporation Una (Property Taxation) Bye-laws- 2026.

(i1)) These Bye-laws shall come into force from the date of their publication in the Raj
Patra (e-gazette) Himachal Pradesh.

2. Definitions.—In these Bye-laws unless the context otherwise require: —

(1) ‘Act’ means the Himachal Pradesh Municipal Corporation Act, 1994 (Act No.12
of 1994) read with its amendment carried out vide H.P. Municipal Corporation
(Amendment) Act No. 32 of 2011.

(i1)) ‘Appellate Authority’ means an authority prescribed under Section 132 of the
Act.

(i11) ‘Assessment List’ means the list of all units of the lands and Buildings assessable
to property tax under the provisions of the H.P. Municipal Corporation Act, 1994.

(iv) ‘Assessment year’ means the year commencing from the first day of April to 31st
day of March of succeeding year.

(v) ‘Bye-Laws’ means the Municipal Corporation Una (Property Taxation) Bye-laws,
2026 made under the Himachal Pradesh Municipal Corporation Act, 1994 and
notified in the official gazette.

(vi) “‘Corporation’ means the Municipal Corporation Una
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(vii) ‘Section’ means a Section of the Act.

(viii) ‘Rateable value’ as defined in Section 88 of the Act and procedure as prescribed
under these Bye-laws.

(ix) ‘Unit’ means a specific portion of the land and building in use and occupation of
the owner(s) or occupier(s) including vacant land and built-up portion of the
building. This will not include setbacks area of Building agricultural lands and
land in notified green belt as notified under the Interim Development Plan of Una
Planning Area.

(x) “Unit area’ means area of a unit in square meters

(xi) ‘Unit area tax’ means property tax on unit(s) of lands & Buildings which shall
be charged per annum between one percent to twenty five percent as may be
determined on the basis of rate able value of unit(s) of lands & Buildings by the
Corporation from time to time. All other words and expressions used here in but

not defined shall have the same meaning respectively as assigned to them in the
Act.

3. Assessment list what to contain.—The Commissioner shall keep a book to be called
the “Assessment List” in which the following shall be entered in Form—A appended to these Bye-
laws:—

(1) A list of all units of the lands and Buildings located within the jurisdiction of Una
Municipal Corporation, distinguishing each, either by name or number and
containing such particulars regarding the location or nature of each, which shall be
sufficient for identification thereof.

(i1) The rateable value of each unit of the lands and Buildings

(ii1)) The name of the person primarily liable for payment of property tax and rateable
value as well as property tax demand on his/her unit of land or Building.

(iv) If any such unit of a land or a Building is not liable to be assessed to the property
tax, the reason for such non-liability; and

(v) Other details; if any, as the Commissioner may from time to time think, fit.

Explanation.—(1) for the purpose of clause (b) the rateable value of unit(s) of land will be
the rateable value of unit(s) of the land and in the case of unit(s) of the building, the rateable value
will include the rateable value of the land and the unit(s) of the building erected thereon.

(ii) For the purpose of charging property tax on a unit of land, the unit of land shall be
treated as “land” till the completion plan of building is sanctioned by Municipal
Corporation Una or by other competent authority of the State Government and
such construction is put to use on the spot which ever occurs first. Accordingly,
property tax shall be continued to be charged on the rateable value of the unit of
land till such time treating it as “land”
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4. Form of Assessment list.—The assessment list shall be kept in the form-A hereto.
The Commissioner may order to add, omit, amend or alter any of the columns of the Performa of
the assessment list as and when required.

5. Procedure where name of person primarily liable for property tax cannot be
ascertained.—If the name of the person primarily liable for the payment of property tax in respect
of any unit of any land or Building cannot be ascertained, it shall be sufficient to designate him in
the assessment list, property tax bill and in any notice which may be necessary to serve up on the
said person under the Act, as “the holder” of such unit of land or Building without further
description.

6. Inspection of assessment list.—If assessment list has been completed, the
Commissioner shall give public notice there of mentioning there in the place where assessment list
or copy there of may be inspected and every person claiming to be the owner or lessee or occupier
of any unit(s) of any land or building included in the assessment list and any authorized agent of
such person shall be at liberty to inspect the list and to file written objection within 30 days from
the date of publication of such public notice in the local newspaper(s).

7. Register of objections: —The Commissioner shall keep a register of objections in
which all objections received under sub-section (4) of Section 94 and sub-section (2) of Section 96
shall be entered. The register shall contain:—

(i) The name or number of the land or building in respect of which objection is
received;

(i1) Name of the person primarily liable for the payment of property tax;

(i11) Name of the objector;

(iv) The rateable value finally fixed after enquiry and investigation of the objection by
the Committee constituted in this behalf;

(v) The date from which the rateable value finally fixed has to come in to force; and
(vi) Such other details as the Commissioner may from time to time think, fit.

8. Amendment of assessment list as per provisions of Section 96 and investigation and
disposal of objections against such amendment:—(i) When any amendment is proposed to be
made under the provisions of Section 96 such amendment will provisionally be made in the
assessment list and the notice as required under sub-section (2) of Section 96 shall be served on the
person affected by the amendment after affording him the opportunity to file objection, if any,
against the proposed amendment within 30 days from the date of receipt of such notice.

(i1) Objections shall be inquired into and investigated by the Committee constituted in
this behalf under Sub Section 5 of Section 94 of the Act, after affording
opportunity of being heard to the objector.

(ii1)) The assessment list shall be finally amended in accordance with the decisions
made by the said Committee.
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(iv) If no objection is received or if the same are received but not within the time limit
specified in this behalf in the notice, the assessment list shall be finally amended by confirming the
provisional amendment made in the assessment list. However, for special reasons to be recorded in
writing, the Committee constituted in this behalf may consider objections received after the expiry
of the stipulated period.

(v) Property tax on the basis of the amended assessment list shall be due from the
date specified in the assessment notice or from the date as may be decided by the Committee
constituted in this behalf. Provided that the payment of property tax on the basis of the assessment
list, as existing before such an amendment will not be withheld on the ground that some
amendment is to be made in the list.

9. Payment of property taxes where to be made.—Every person who is liable to pay
any of the property tax shall pay the same at the Head Office of the Corporation or at such other
place(s) and time as may be specified by the Commissioner. However, the payment of tax shall be
made either by cash or cheque or through Bank Draft drawn in favor of the Commissioner,
Municipal Corporation Una, payable at Una or through RTGS in the Bank Account of Municipal
Corporation Una declared for the said purpose by the Commissioner, further, the option, to pay
property tax is also available through “online mode” on government portal, which is specified by
the department of Urban Development Shimla H.P.

10. Demand of property tax to be raised annually by issuing one single bill for one
unit of a property.—(1) Demand of property tax shall be raised annually by issuing a single
property tax bill (online or offline) on form-B annexed to these Bye-laws for each unit of a
property. The service of bill shall be affected by hand through special messenger and in case owner
or occupier upon whom the bill is to be served is living outside the municipal limits, the bill shall
be issued by post under certificate of posting or by registered/speed post. In case the owner or
occupier avoids by hand service of the bill, the same shall be affected by affixing the bill in
presence of two witnesses on the unit of the property to which the bill relates.

(i1) In case the owner or occupier upon whom the property tax bill has been served,
fails to make payment of the property tax within the due date, the property tax
shall be recovered by the Commissioner or by the officer/official authorized by
him in this behalf by initiating appropriate process under the provisions of Section
124 of the Act

Provided that nothing herein contained shall affect the liability of such person to
any increased property tax to which he may be assessed on account of the said
unit of property owing to a revision of the rateable value.

(ii1) The tax for the ensuring year shall be paid either in lump-sum within 30 days at
the beginning of the financial year i.e. up to 30th April or in two half yearly
installments. The first installment to be paid by 30th April and second installment
by 30th October every year.
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11. Service of property tax bills and demand notices in respect of un-partitioned unit
of property.—If an un-partitioned unit of a property is owned by more than one person, service of
bill(s) and notice(s) of demand on any one co-owner shall be treated as service on all the owners.

12. Demand and collection.—(i) A register of demand & collection of property tax in
form-F appended to these bye-laws shall be maintained showing therein the figures of property tax
demand, collection, rebate, remission adjustment, arrears, excess recoveries and such other
particulars in relation to each unit of the property. This register will be kept either in the shape of
hard copy or in the shape of soft copy or in both as the Commissioner may think fit.

(i) The register may, if any, the Commissioner thinks fit be made in separate parts or
volumes for such purposes and with such several designations as the
Commissioner may determine.

(iii) The separate Register shall be maintained for recording information regarding
detail of arrears for the previous years.

13. Circumstances not considered as vacancy of property.— For the purpose of Section
127 and 128 of Himachal Pradesh Municipal Corporation Act, 1994:—

(1) A unit of building or of a tenement reserved by the owner for his own occupation
shall be deemed to be occupied, whether it is actually occupied by the owner or
not;

(i1) Any unit of building or of a tenement used or intended to be used for the purpose
of any industry which is seasonal in character shall not be deemed to be vacant
merely on an account of its being unoccupied and unproductive of rent during
such period or periods of the year in which seasonal operations are normally
suspended; and

14. Remission/Refund not claimable unless notice of vacancy is given to the
Commissioner every year.—When a vacancy continues from one year into the following year, no
refund or remission of any property tax shall be claimable from the Corporation on an account of
such continued vacancy unless notice thereof is given to the Commissioner within 60 days from the
commencement of the next financial year.

15. Inspection by Municipal Staff of the vacant unit of the property.— If any owner or
occupier does not allow or facilitate the inspection by the authorized Corporation staff of any unit
of the property claimed by him to be vacant, the Commissioner may refuse to treat such unit of
building or tenement, as the case may be, as vacant till the day such inspection is made, and the
vacancy of the unit of property is verified.
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16. Copies of property tax bill(s).—The Commissioner may, on a request in writing from
the owner of any unit of land or building or any other person primarily liable to pay respect thereof,
give a copy or copies of any bill/bills for any property tax on payment of such fee as may be fixed
by the Commissioner from time to time.

17. Notice of transfer of title.—The notice regarding transfer of title of any unit of any
property required to be given under Section 98 shall be either in Form-C or in Form-D annexed to
these Bye-laws, as the case may be, and shall state clearly and correctly all the particulars required
in the said Form(s).

18. Property tax to be paid up to date.—No such notice as contained in Bye-laws 17
above shall be deemed to be validly given unless the property tax due up to the date of transfer of
title of the unit of property is paid in full.

19. Filing of return by owner(s)/occupier(s).—The Commissioner may require any
owner or occupier of a unit of land or building or of any portion thereof to furnish information or a
written return in Form—E appended to these Bye-laws. Every owner or occupier on whom any such
requisition is made shall be bound to comply with the same and to give true information or to make
a true return to the best of his/her knowledge or belief, within a period of thirty days from the
service of such requisition upon him/her.

20. Penalty for non-submission of return.—Whosoever omits to comply with any
requisition under Bye-laws 19 of these Bye-laws or fails to give true information or to make a true
return to the best of his/her knowledge or belief, shall in addition to any penalty under Section
101of the Act, be precluded from objecting to any assessment made by the Commissioner in
respect of such unit of the lands or Building of which he/she is the owner or occupier.

21. Inspection of tax record.—Every owner, lessee or occupier of a unit of land and
building or authorized agent of any such person may, with the permission in writing of the
Commissioner or any officer/official authorized by him in this behalf inspect the tax record relating
to the unit of the land/building of which is owner, lessee, agent or occupier free of charge during
the office hours.

22. Location factor, characteristic and its value: —For the purpose of clause (c) of
Section 88 of the Act, the location Factor, Characteristic and its values shall be as under:—

Zoning of Una town proposed as follows:—

Zone A:—Includes the old Municipal Corporation Area.

Zone B:— Includes the newly merged area (i.e. merged in to Municipal Corporation
Una vide Govt. of H.P. Notification No. UD-A (1)-3/2022 Dated Shimla-2, the dated :
23-12-2024



14070 ST, feHTereT Ue9l, 28 HIG, 2026 /07 o4, 1947

(i) Number of Zones.—The entire old and merged Municipal area is proposed to be
divided into two zones i.e. A & B zone as referred above. There are five factors which are relevant
for determination of rateable value of lands & Buildings. The factor and proposed value of each
factor per sq. meter shall be as under:—

(I) Location factor (F-1)@2.50

23. Structural factor, characteristics and its value—For the purpose of clause (c) of
Section 88 of the Act, Buildings shall be classified as Pucca, Semi-Pucca and Kutcha in the
following manner:—

I.  For Pucca-buildings, value per Sq. mtr =3.00
II. For Semi-pucca building, value per Sq. mtr = 2.00

III.  For Kutcha abuilding, value per Sq. mtr =1.00

24. Age Factor and Age-wise grouping and value of the building.—For the purpose of
clause (c) of Section 88 of the Act, all the buildings shall be grouped age-wise having factor value
as mentioned against each age group as under:—

Group Building Fact or Value
A Before1947 0.75
B 1947 to 1980 1.50
C 1981 to 2000 2.00
D 2001 to 2021 2.50
E 2021 & beyond 3.00

25. Occupancy factor, characteristics and its value—For the purpose of Clause (C) of
Section 88 of the Act, the occupancy factor and its value shall be as under:—

(i) Value for residential occupancy: —

(a)Value for self-residential (b)Value for Let out residential
2 2.5

(i1)) Value per Sq.mtr. for non-residential Occupancy.

A B C D E
Hotel above | Hotel having Other Hotels, Shops, School, Godowns,
built built up area | Bars, Restaurant, | Colleges, Dhaba, Stall
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up area of | between1000 to | Banks, ATMs Show | Education and Other
2000 2000 Sq.mtr. | rooms, Call Centre, | institutions, Types of
Sq.mtr., and show room | Marriage Hall, Travel | Offices, Hostel, | Properties not
MNC Show | above 1000 Sq. | Agency,Mobile Towers, Hospital, covered Under
Rooms and | mtr. Coaching Centres Theatre,  Clubs, | (A to D)
Restaurants Paying Guest

House (PGs),
Guest House

12 10 8 7 3

26. Use factor, characteristic and its value.—For the purpose of Clause (c) of Section 88
of the Act, the Value of use factor and characteristic of the unit(s) of Lands &Buildings shall be as
under: —

(1) Residential =1.50/-
(i1) Non-Residential = 2.50/-

27. Method for calculation of ratebale value and Rate of property tax on the rateable
value of the unit of lands and Buildings.—Area (in Sq. mtrs) of a unit multiplied by value of
relevant factors of unit area method as mentioned above vide Clause 22 to 26 of these bye laws.
The figure that will so come out, there of shall be the net rateable value of unit and property tax
shall be charged on that net rateable value as under: —

Zone Lands Building

@ rate of 12.50% for self-occupied residential
Zone - A @ rate of 10 % for lands properties and non-residential properties in whole
Municipal area Zone - A

@ rate of 11.50% for self-occupied residential
Zone - B @ rate of 10 % for lands properties and non-residential properties in whole
Municipal area Zone - B

28. Penalty.—If a person liable for payment of Property Tax does not pay the same within
a period of one month from the service of tax bill, a person shall be liable for payment of interest
as per Section 121 of the Act beside initiation of recovery proceeding as per the provisions of the
Section 124 of the Act.

29. Repeal and Savings.—The scheme, regulation or Bye-laws, if any, here to fore
relating to the mode of levy, calculation and assessment of property tax is hereby repealed.
Anything done or any action taken under the said scheme, regulation or bye-laws if any shall be
deemed to have been done or taken under the provisions of these Bye-laws.

By order,
Sd/-

Commissioner,
M.C.Una.
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MUNICIPAL CORPORATION UNA

PROPERTY TAX DEPARTMENT ASSESSEEMENT LIST

(See Bye-laws-4) FORM-A

UPN-No. 1.D.No. ZONE
. Net Rateable Property Tax Amount of
Unit Area Value Percentage General Tax
Residential
Let Out Residential
Commercial
Plot of Land
DATE OF ASSESMENT
Name of Tenant
S1. No. Name of Property | Name of Owner or Remarks
Occupier
Municipal Corporation Una
FOrM-B
(Property Tax Department)
Ph. No. 01975-226040
(See Bye-Laws10)
Property Tax Bill
Financial Year for the Year Bill No. Dated

Zone Bill(s) Detail
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Name of Property

Name of Owner/Occupier

UNP No.

ID No.

Correspondence Address

Due date 15 days from the date of receipt of bill/18 days if by post from the date of dispatch of bill.

Unit Area Net Ratable Property Tax Amount of
Value Percentage General
Tax
Residential
Let Out Residential
Commercial
Plot of Land
Detail of demand for Property Tax for the year Period
SI. Description of Tax Amount
No.
L. General Tax
2. (a) Rebate@10%
(b)Remission
3. Previous Arrear Amount for the period
4. Interest Amount
5. Previous Credit
6. Amount Payable on due date
7. Amount Payable after due date
8. Amount still at credit
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Please pay bill before due date to avail 10% rebate.
Bill Prepared By Bill Checked By Joint Commissioner
Receipt

UNP No. Bill No. Bill Date
ID No Amount before due date

) Amount after due date
Name of Owner/Occupier Amount Paid

Receipt No. Dated
Cashier, MC Una

Terms & Conditions

The Municipal Corporation Treasury is open from 10:00 AM to 02:00 PM on all
working days.

Cheques should be drawn in favor of Commissioner Municipal Corporation Una

Out stations cheques should be including the discount charged in such cheques

Rebate @ 10% is given on the taxes claimed for the current year or a bill raised
(online or offline) for the first time, if the amount specified in the bill is paid (online
or offline) within 15 days from the presentation there of. Bills sent under postal
certificate shall be construed to have been received within three days from the date the
posting and accordingly this rebate is given if payment of the bill is made within
18 days from the date of posting.

If the payment of the tax is not made within the financial years in which the bill is
issued an interest @ 1% per month shall be payable after one month of the close of the
financial year to which the bill relates.

The notice of demand/recovery of property tax will not confer any right on the person
paying the tax or anyone else to claim validation of unauthorized construction at a
later date and the same is without any prejudice to the rights of the Una Municipal
Corporation to take any legal action including that of demolition in respect of such
unauthorized construction/structure.

In case any of your payments have not been adjusted please do come with original
receipts given by the Municipal Corporation Una.

Please always mention No./date, name of house and demand No. in all correspondence

It is requested that this bill be presented while tendering payment
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ForMm-C

(SEE BYE LAW17)

Form of notice of Transfer to be given which has taken place by way of instrument.

To
The Joint Commissioner,

Municipal Corporation, Una.

I s/o, r/o
hereby give notice as required by section 98 of the H. P. Municipal Corporation Act, 1994 (Act
No.12 of 1994) of the following transfer of property: —

Description of Property
Name of address of | Name & address of [ Detail of | Area of [Account No./ID|  Remarks
person whose title | person to whom Property the No. of old
has been property title has property assesses
transferred been transferred
1 2 3 4 5
Date Name of Owner/Occupier
Address
Mob. No.
Form-D
(SEE BYE-LAW 17)

Form of notice of Transfer to be given which has taken place other wise than by instrument.

To
The Joint Commissioner,
Municipal Corporation, Una.
I s/o r/o hereby give

notice as required by section 98 of the H.P. Municipal Corporation Act, 1994 (Act No. 12 of 1994)
of the following transfer of property: —
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Description of Property

Name of address| Name heir/ Detail of Area of the Account Remarks
of person whose successor to Property property No./ID No. of
Title has been | whom property old assesses
transferred title has

been transferred

Date Name of Owner/Occupier

Address

Mob. No.

FORM-E

(Tax liability form under section 99/101 of the Himachal Pradesh
Municipal Corporation Act, 1994)
(See Bye-law 19)

To

The Joint Commissioner,
Municipal Corporation, Una.

Subject.—Filling of return for assessment of properties for Municipal Taxes.

Sir/Madam,

I am submitting the details of property known as...LD. No............ Ward No.
..................... Zone as under: —
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Sl
No.

Unit

Area

Factors

Total
rateable
Value

Maintenance
& Repair
Rebate
@10%
under
section
88 of MC
Act.

Netrate-
hble valugd

Remarks

F1

F2

F3

F4

F5

Flto F5
(Multi-

ply)

(a) Residential

2.50

2.00

1.50

(b) Let out Residential

2.50

2.50

2.50

Non-Residential/
Commercial

(a) Hotel above built-
up area of 2000sq.m.,
MNC Show Rooms
and Restaurants

2.50

12

2.50

(b) Hotel having built
up area betweenl1000
to 2000sq.m. and
showroom above
1000sq.M.

2.50

10

2.50

(c) Other Hotels, Bars,
Restaurant, Banks,
ATMs Show rooms,
Call Centre, Marriage
Hall, Travel Agency,

Mobile Towers,
Coaching Centre

2.50

2.50

(d) Shops, Schools,
Colleges, Hostel,
Hospital, Theatre,
Clubs, Paying Guest
House (PGs),

Guest House,
Educational
Institutions, Offices.

2.50

2.50

(e) God owns, Dhaba,
Stall and Other Types
of  Properties  not
covered

Under (ato e).

2.50

2.50

Plot of Land

2.50
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I, hereby declare that the information furnished above is correct to the best of my
knowledge or belief and that nothing has been concealed therefrom.

Yours faithfully,

(Signature)
*Owner/Agent/Occupier.

I.  Number of zones.—The entire old and merged Municipal area has been divided i.e. A
& B zone.

Location factor (F-1) @ 2.50
II. Structural factor, characteristics and its value: — For the purpose of clause (c) of

Section 88 of the Act, Buildings shall be classified as Pucca, Semi-Pucca and Kutcha in the
following manner: —

1. For Pucca-buildings, value per Sq.mtr =3.00
1l. For Semi-pucca building, value per Sq.mtr =2.00
1ii. For Kutcha building, value per Sq.mtr =1.00

III. Age Factor and Age-wise grouping and value of the building: —For the purpose of
clause (c) of Section 88 of the Act, all the buildings shall be grouped age-wise having factor
value as mentioned against each age group as under: —

Group Building Factor Value
A Before1947 0.75
B 1947t01980 1.50
C 1981 to 2000 2.00
D 2001to 2021 2.50
E 2021 & beyond 3.00
IV.  Occupancy factor, characteristics and its value—For the purpose of Clause (C) of

Section 88 of the Act, the occupancy factor and its value shall be as under:—
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Value for residential occupancy:—
(a) Value for self-residential (b)Value for Let out residential
2 2.5
V. Value per Sq. mtr. for non-residential Occupancy
A B C D E
Hotel above built-| Hotel having Other Hotels, Shops, School, God owns,
up area of 2000 builtup area Bars, Restaurant, Colleges, Dhaba, Stall and
Sq.mtr., MNC | between1000 to | Banks, ATMs Show Education Other Types of
Show Rooms and| 2000 Sq.mtr. and| rooms, Call Centre, institutions, Properties not
Restaurants  |show room above| Marriage Hall, Travel | Offices, Hostel, [covered Under(A
1000 Sq. mr. Agency, Mobile Hospital, to D)
Towers, Theatre, Clubs,
Coaching Centers. Paying Guest
House (PGs),
Guest House
12 10 8 7 3

VI. Use factor, characteristic and its value: —For the purpose of Clause (c) of Section
88 of the Act, the Value of use factor and characteristic of the unit(s) of Lands & Buildings shall be

as under:—

(i) Residential

(i1)) Non-Residential

1.50/-

2.50/-

VII. Method for calculation of ratebale value and Rate of property tax on the rateable
value of the unit of lands and Buildings.—Area (in Sq. mtrs) of a unit multiplied by value of
relevant factors of unit area method as mentioned above vide Clause 22 to 26 of these Bye-laws.
The figure that will so come out, there of shall be the net rateable value of unit and property tax
shall be charged on that net rateable value as under:—

Zone

Lands

Building

Zone - A

@ rate of 10 % for lands

@ rate of 12.50% for self-occupied residential
properties and non-residential properties in

whole Municipal area Zone - A

Zone - B

@ rate of 10 % for lands

@ rate of 11.50% for self-occupied residential
properties and non-residential properties in

whole Municipal area Zone - B
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Financial Year for the Year

Form-F

(See Bye-Laws 12)

Demand and Collection Register

UPN No.
ID No.

Name Of Property
Name of Owner/Occupier
Correspondence Address

Unit

Area

Net
Retable
Value

Property Tax
Percentage

Amount of
General Tax

Residential

Let Out

Residential

Commerical

Plot Of Land

Genera Rebate Total
Tax General
Tax

Previous
Arrear
Amount

Interest Net Bill
Amount | No.
Payable

Bill
issue Date

Current | Rebate &
General |Remission
Tax

Collection|

Arrear
collection

Interest
Collection

Receipt
No.

[Receipt Date|

Current
Balance
Amount

Arrear Balance | Credit | Remarks
Amount

LABOUR EMPLOYMENT & OVERSEAS PLACEMENT DEPARTMENT

Shimla-2, the 27th,March, 2026

NOTIFICATION

No. LEP-A001/2/2023.—In compliance to “Rajiv Gandhi Swarozgaar Start-Up
Yojana (RGSSY)-2023” as notified vide Notification No.B002/3/2023, dated 01-01-2024
and subsequent Notification No. A001/2/2023/RGSSY, dated 201-12-2025 of this
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department, further in pursuance to Notification No. TPT-F(6)-3/2015-III, dated
09-01-2026 of Transport Department, Government of Himachal Pradesh, the Governor,
Himachal Pradesh is pleased to notify the Standard Operating Procedure (SOP) to
release 40% subsidy amount for conversion of existing Diesel/Patrol based taxis into
E-Taxis as under:—

1. The Transport Department, after scrutiny, will share the list of selected
applicant(s) to the Department of Labour, Employment & Overseas Placement.

2. The Labour, Employment & Overseas Placement Department will inform the
selected applicant(s) with the direction to apply on the portal developed by the
Labour Department within 15 days.

3. Once the selected applicant(s) applies on the departmental portal, the documents
will be scrutinized by the concerned District Employment Officers within
7 days. If any discrepancy is found in the documents an additional 5 days will
be given to the applicant(s) to correct the documents and re-submit the same.

4. The documents once found correct will be sent through the portal to the
respective Bank(s) to check the loan viability in respect of the applicant(s). The
resepctive Bank will have to revert/recommend the application with its
comments within 2 days.

5. Once the candidate is found eligible by the Bank for Loan, the concerned
District Employment Officer will send the request to the Nodal Bank for release
of' 40% subsidy.

6. The Nodal Bank will release the 40% subsidy into the Parking Account of the
concerned Bank from which the applicant(s) has applied for the loan.

7. The Loanee Bank will transfer this 40% subsidy alongwith 50% Loan and 10%
Margin Money into the Bank account of the agency/dealer from where the
candidate 1s purchasing her/his e-taxi.

8. The maximum subsidy under this scheme would be 40% of ex-showroom price
of the vehicle or Rs 8.00 lakh, whichever is lower.

9. The maximum amount up to which the beneficiaries can purchase e-taxi will not
be exceed Rs 20.00 lakh.

By order,

PRIYANKA BASU INGTY,
Secretary (Lab. Emp. &O.P.).
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 27th February, 2026

No. HHC/GAZ/14-351/2015.—Hon'ble the Chief Justice has been pleased to grant 09 days
earned leave w.e.f. 05-03-2026 to 13-03-2026 with permission to prefix Gazetted holiday falling on
04-03-2026 in favour of Sh. Anuj Bahal, Sr. Civil Judge-cum-ACJM, Nadaun, H.P.

Certified that Sh. Anuj Bahal is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Anuj Bahal would have continued to hold the post of Sr. Civil
Judge-cum-ACJM, Nadaun, H.P., but for his proceeding on leave for the above period.
By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION

Shimla, the 27th February, 2026

No. HHC/Estt.3(396)/95-1.—18 days earned leave on and w.e.f. 24-02-2026 to 13-03-2026,
with permission to suffix second Saturday and Sunday falling on 14-03-2026 and 15-03-2026, is
hereby sanctioned, in favour of Shri Khem Chand Kaushal, Secretary of this Registry.

Certified that Shri Khem Chand Kaushal is likely to join the same post and at the same
station from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Khem Chand Kaushal would have continued to officiate the same post of
Secretary but for his proceeding on leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 27th February, 2026
No.HHC/GAZ/14-236/99-1.—Hon’ble the Chief Justice has been pleased to grant 09 days
earned leave w.e.f. 05-03-2026 to 13-03-2026 with permission to prefix local holiday and Gazetted

holiday falling on 03-03-2026 and 04-03-2026 in favour of Sh. Aman Sood, Principal Judge,
Family Court, Mandi, H.P.

Certified that Sh. Aman Sood is likely to join the same post and at the same station from
where he proceeds on leave after the expiry of the above leave period.

Certified that Sh. Aman Sood would have continued to hold the post of Principal Judge,
Family Court, Mandi, H.P. but for his proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION

Shimla, the 27th February, 2026

No. HHC/GAZ/14-414/2021.—Hon'ble the Chief Justice has been pleased to grant 09 days
earned leave w.e.f. 05-03-2026 to 13-03-2026 with permission to prefix Gazetted holiday falling on
04-03-2026 in favour of Ms. Shubhangi Joshi, Civil Judge-cum-JMFC, Kangra, H.P.

Certified that Ms. Shubhangi Joshi is likely to join the same post and at the same station
from where she proceeds on leave, after expiry of the above period of leave.

Also certified that Ms. Shubhangi Joshi would have continued to hold the post of Civil
Judge-cum-JMFC, Kangra, H.P., but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001

NOTIFICATION
Shimla, the 26th February, 2026

No. HHC/GAZ/14-415/2021.—Hon’ble the Chief Justice has been pleased to grant ex-post
facto sanction of 06 days earned leave w.e.f. 19-12-2025 to 24-12-2025 in favour of Ms. Tina
Malhotra, Civil Judge-cum-JMFC (Il1), Hamirpur, H.P.

Certified that Ms. Tina Malhotra has joined the same post and at the same station from
where she proceeded on leave after the expiry of the above period of leave.

Also certified that Ms. Tina Malhotra would have continued to hold the post of Civil
Judge-cum- JIMFC (I11), Hamirpur, H.P., but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 26th February, 2026
No. HHC/GAZ/14-409/2020.—Hon’ble the Chief Justice has been pleased to grant ex-post
facto sanction of 04 days commuted leave w.e.f. 13-01-2026 to 16-01-2026 in favour of Ms. Sharuti
Bansal, Civil Judge-cum-JMFC (VI), Shimla, H.P.

Certified that Ms. Sharuti Bansal had joined the same post and at the same station from
where she had proceeded on leave, after the expiry of the above period of leave.

Also certified that Ms. Sharuti Bansal would have continued to hold the post of Civil
Judge-cum- JIMFC (VI), Shimla, H.P., but for her proceeding on leave for the above period.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 26th February, 2026

No. HHC/GAZ/14-272/03.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 07 days earned leave w.e.f. 03-01-2026 to 09-01-2026 with permission to suffix
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Second Saturday & Sunday fell on 10-01-2026 and 11-01-2026, in favour of Sh. Hoshiar Singh
Verma, Additional District and Sessions Judge-II, Mandi, H.P.

Certified that Sh. Hoshiar Singh Verma has joined the same post and at the same station
from where he proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Hoshiar Singh Verma would have continued to hold the post of
Additional District and Sessions Judge-II, Mandi, but for his proceeding on leave for the above
period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 26th February, 2026
No. HHC/GAZ/14-313/2010-1.—Hon'ble the Chief Justice has been pleased to grant
ex-post facto sanction of 13 days commuted leave w.e.f. 24-11-2025 to 07-12-2025 in favour of Ms.
Divya Jyoti Patial, Sr. Civil Judge-cum-CJM, Solan, H.P.

Certified that Ms. Divya Jyoti Patial had joined the same post and at the same station from
where she had proceeded on leave, after expiry of the above period of leave.

Also certified that Ms. Divya Jyoti Patial would have continued to hold the post of Sr. Civil
Judge-cum-CIM, Solan, H.P., but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 27th February, 2026

No. HHC/GAZ/14-326/2012-1.—Hon'ble the Chief Justice has been pleased to grant
32 days earned leave w.e.f. 28-02-2026 to 31-03-2026 in favour of Ms. Monika Sombal Sr. Civil
Judge-cum-ACIM. Ghumarwin, H.P.
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Certified that Ms. Monika Sombal is likely to join the same post and at the same station
from where she proceeds on leave, after expiry of the above period of leave.

Also certified that Ms. Monika Sombal would have continued to hold the post of Sr. Civil
Judge-cum-ACJM, Ghumarwin, H.P., but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA- 171 001
NOTIFICATION
Shimla, the 27th February, 2026
No. HHC/GAZ/14-317/2010.—Hon'ble the Chief Justice has been pleased to grant ex-post
facto sanction of 12 days earned leave w.e.f. 24-11-2025 to 05-12-2025 with permission to prefix
Sunday fell on 23-11-2025 in favour of Sh. Sandeep Singh Sihag. Sr. Civil Judge-cum-CJIM.
Shimla H.P.

Certified that Sh. Sandeep Singh Sihag had joined the same post and at the same station
from where he had proceeded on leave, after expiry of the above period of leave.

Also certified that Sh. Sandeep Singh Sihag would have continued to hold the post of
Sr. Civil Judge-cum-CJIM. Shimla, H.P., but for his proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari, District Chamba (H.P.)

In the matter of:-

Sh. Sham Lal s/o Sh. Amro, r/o Village Draman, P.O. Kuddi, Tehsil Bhattiyat, District
Chamba (H.P.).

Versus

General Public

Proclamation for the delayed death registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969
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Whereas, an application of Sh. Sham Lal s/o Sh. Amro, r/o Village Draman, P.O. Kuddi,
Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of the death of his grandfather Baihmi s/o Shivu in accordance with Section
13(3) of the Registration of Births and Deaths Act, 1969.

Whereas, it has been stated in the application that said Baihmi has been expired on 18-09-
1990, but the registration of his death could not be done within the prescribed period as stipulated
under the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided this
proclamation is hereby issued for the general information of the public at large. Any person having
any objection or relevant information with regard to the delayed registration of the aforesaid death
is hereby called upon to submit the same in writing to the undersigned within 30 (thirty) days from
the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this........ day of March, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat At Chowari,
District Chamba (H.P.).
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2. UY-UA
4. AUTIAAT YHTIT-U
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4. JYUIAAT YHVT-UA
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2. TIUYY-UA

4. AUTIAAT YHTIT-U
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3. o Ruré
4. IUTIAT THTOT—T3
5. QMR HTS
6. URAR IR THhdl
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i, Richs & TRd &x I Sme |
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In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari, District Chamba (H.P.)

In the matter of:-

Dharmo s/o Sh. Louhlu Ram, r/o Village Burja, P.O. Raipur, Tehsil Bhattiyat, District
Chamba (H.P.)

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969.

Whereas, an application of Dharmo s/o Sh. Louhlu Ram, r/o Village Burja, P.O. Raipur,
Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of his birth in accordance with Section 13(3) of the Registration of Birth and
Death Act, 1969.
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Whereas, it has been stated in the application that said Dharmo was born on 01-07-1945,
but the registration of his birth could not be done within the prescribed period as stipulated under
the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection for relevant information with regard to the delayed registration of the
aforesaid birth is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 18th day of March, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat at Chowari,
District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari, District Chamba (H.P.)

In the matter of:-

Rani Devi d/o Sh. Bhagat Ram, r/o Village Dramnala, P.O. Dhulara, Tehsil Sihunta, District
Chamba (H.P.)

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969

Whereas, an application of Rani Devi d/o Sh. Bhagat Ram, r/o Village Dramnala, P.O.
Dhulara, Tehsil Sihunta, District Chamba (H.P.) has been received in this office through Additional
registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.) for the
delayed registration of her birth in accordance with Section 13(3) of the Registration of Birth and
Death Act, 1969.

Whereas, it has been stated in the application that said Rani Devi was born on 01-07-1964,
but the registration of her birth could not be done within the prescribed period as stipulated under
the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
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having any objection for relevant information with regard to the delayed registration of the
aforesaid birth is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.

Issued under my hand and seal on this 18th day of March, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat at Chowari,
District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Bhattiyat at Chowari, District Chamba (H.P.)

In the matter of:-

Shrishta Devi d/o Sh. Rattan Singh, r/o Village Saloh, P.O. Jatroon, Tehsil Bhattiyat,
District Chamba (H.P.)

Versus
General Public

Proclamation for the delayed birth registration under Section 13(3) of the Registration of Births
and Deaths Act, 1969

Whereas, an application of Shrishta Devi d/o Sh. Rattan Singh, r/o Village Saloh, P.O.
Jatroon, Tehsil Bhattiyat, District Chamba (H.P.) has been received in this office through
Additional registrar (Birth & Death)-cum-Medical Officer of Health Chamba, Distt. Chamba (H.P.)
for the delayed registration of her birth in accordance with Section 13(3) of the Registration of
Birth and Death Act, 1969.

Whereas, it has been stated in the application that Shrishta Devi was born on 22-11-1963,
but the registration of her birth could not be done within the prescribed period as stipulated under
the Act and Rules made thereunder.

Now, therefore, in order to verify and confirm the accuracy of the information provided,
this proclamation is hereby issued for the general information of the public at large. Any person
having any objection for relevant information with regard to the delayed registration of the
aforesaid birth is hereby called upon to submit the same in writing to the undersigned within 30
(thirty) days from the date of issuance of this notice.

In case no objection is received within the stipulated period, it shall be presumed that no
objection exists, and the matter shall be proceeded with further in accordance with law.
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Issued under my hand and seal on this 18th day of March, 2026.

Seal. Sd/-
Sub-Divisional Magistrate, Bhattiyat at Chowari,
District Chamba (H.P.).
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AT H SUERER] BT AT H qol HRal APl ¢ | [HA oty & 7 89 @ Refay 4 a1
SR FHI AT & WA 3MH ST D TR% 3 DIy W IoR / TARTS BISR 7 A B JRA H
FRATIIR SIRIGT GHeAT H ThaRbT HRIATE! 39 H g ST 3R Urefl &1 i« & Wiar
foram ST |

AER | FXRIRT / —

g 3[qTed AEd AR fgdia Aof, Jew, aila <&, e wimer (fRovo)

b gepear : gowil M

JISTAT <A

SATH ST1dT

e (FHN—GATR) I A ST |
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g GHEAT SURIKT STaTeld Boll H U STl i1 <dl g w0 s M {8 g3 |8y,
ATl SRYVMl, Tedlel <exl, fTer HiTel, f2o%0 7 U+ M &1 SORIT &I ST IR PR Q!
2| Sy AW A Sl Bl 39 GEI—gAIG! §RT o fhar e & b uriian siem <4l &1
A HETd IRl SRV, TEvilel Qexl, Tl BiTsT (fBovo) & JIoia oWk # 3iSHT <dl @l
TR SIS <dl S AT B2y fhar S A1 59 9R AfE B0 1 Uiy &1 a1 a8 Ybre
P A & 30 fod & MR U SR/ TR W 372qdT fhadl difesd & aregy 3 Sregwden) &
3ETId # ol dHRal FhaT 7 | fHer Ry & 7 89 @ Rafd § a1 SwRed 97 I & HiR
3 SFAT B TRE A PIg AT IR/ TERTS IR 7 39 B Gd ¥ FRIAMIR SIWRIad JoHed o
UhHdRBT HRIATE! T § oTs ST SR YTfeRar &7 u1eiAr &7 WIdR fhar SR |

AER | FXRIRT / —
TerId gaEd fgdra Sroft

QENT, dgdid e, e sireT (fRovo) |

I T Hed HEal fgdrg soft, <uvT, dediia osw, Rtem st ([Rovo)

fhed GbedT : GOl A

Helfd=s DR

SATH ST-d

e (FH—GAR) a9 A ST |

g GHEAT IURIKT SfaTeTd Boll H U1 STl Fatfd=s DR GAT 3 AeT ol g3 S,
T8Il T, dexilal oel, e @wirer, fovo & Uil sk Rig, fHamil ddex 90, ATl
(USTE) =1 $9 S7cTeld H U9 A @l ORI @l SREATK SRR IR IW! | Al FAW 3
ST DI 59 G JATEI gRT iud far Smar & & uidian gafdws dR &1 AW "8 9arss,
dedlel <8}l & JoRd 3feld H HUT <dl Gl 57 Algd o Bl o) S <dl IUAM Hald=
DR QAT 57 Aled A1 fbar S A1 39 dR Afe {1 BT SafiRy 81 a1 98 wabred &1 [y 3 30
o @ MR U SR/ TR W3 30T fhedl gifod & A1egq | QleexeR &l TeTeld ¥ ol
PRAT AHAT © | [HAT AMURT & 7 89 o RART H I SWIad T9I A1 & WIaR 39 Siar dl
WE I Pls Al IoR /TR BIOR A B R H FRIATTAR SRIF GHEAT § ThaRbl
FRIATET 3 H g ST iR uifefar o urefAr & WeR far SR |

ATER | FXAEIRT / —
WEd AATEdr, fada ol

QENT, dedrd <ev, e simet (fRowo) |
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9 ST HRIGRI USIHRI, <&, dedlel «avl, forem wivrer (fRowo)

g YHEAT TSI e YA 1 XM G, il 8l BYe, dudidl 98N, e dirsT (fBovo) |
CRIk|
SIEEVER|

RETR SR GRT 13 (3) &9 UaHq qg fafdr e+, 1966.

TSR I7% Y3 M AR, dRY #ETd BRS, dgdld oeNl, RoTar direT o Judl o fafer
S {6 faid 02—09—1974 B, & USHHRUT B SMETBEIEN] DI 3f&Tld H 3MMdad fBar & Sl fb o
THIT T | SHD] AT BT A1 @I <d 2 | afe Sad urefl @7 o= fAf &1 g5l dx IR fohedy
BT W IMURT IT TARTST 81 A 98 Ybe &l I F 30 fod & iR U+ SO/ UaRel WY
Jrqar el 9ifd & AegH I JENSHIRRNI Bl IMETAd § Tl HRdT Fhal & | fedr iy & =
B9 @1 Rafa & ureff &1 wrefAr &1 WeR fhar SR |

e | FRIEIRT / —
HTIBNT TUSIIBN

e, dENd <eN, Rt wirsT (fRovo) |

9 JISTAd HRIGRI SUSIRIGNI, desdle |, frer =R (fRowo)

YbEHT T : 07 /2022 b gepeaT @ ST/ qcg TSIl
ARG SRR : 02—07—2022 ARG H¥e -
ped! e : 57 WY HAR YA Al 4 g5, Fari Ta g STHheR |, dedie aRTar, [Sie
fe=iR (f2odo) I
ERIE|
3ITH ST . Gfcrard |

v~ Td Jg Uoiiaxor STffad, 1969 &I ST &RT 13(3) & II=id oI fIfY T
PR IR |

S WY FAR YF A I Ts, FaRdT T T S[HER AUl Tedie ARTen, [ fBiR
(fRowo) =1 SENEWERl & <AEd H Udh AMeT—ud HI AI—ud & fafbear sfaery
ReRTUST & Aegd | URd [ba1 & b I Amar sl dar [ &1 99 Al g &
BRU UTH A AU & GG SIESll § Gol A8l dxdls o, 319 dal SWRiad qog fafdr
04—11—2021 BT g7=Tol U UARIT AU & ST UG Jog USidRoT IRER H GOl drarl argar

=

3 §9 S¥AER ERT WAARIRY &I o fhar Srar 2 b afe i &1 il dar 5=
D g A 04—11—2021 BT USIHROT YT GAMIT AU & STH Td GG USRI OER H g
BT IR IH ST DI Blg MURT & O S SITSR B B dI (IS 18—04—2026 BT AT
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SR/ ORTST IHTeld AT ATl BIoR BId) YR d) dhd ¢ | SHd SWI By I
IR/ QRIS PIfdel FHFT A BRI TAT FRAHAR o [ g6 &= & a7eer Uik &R &Y
ST |

31 STABR HY BIER I HIBR 3faTeld 8ol W 37191 falid 18—03—2026 I SINI TaTl |

AER | FXARIRT / —
PTIBNT USTIEIBNI AT,

dedrd ArTett, e =ik (f@owo) |

g 3aTed Hegd |HTEdt fgara Siofl, JEsiia |iver, e f=R (fRovo)

heAT H&AT © 07 /2025 fhed qebed] : ST / Heg GSiTdhRIT
TR TR—IR . 10—07—2025 ARG e

e e : A diar g sh [ g@, Farit 79 9 SI@ER I6sH, dgdie |t [er
fe=iR (fRowo) . arfear|

JH ST . gfoardy |

v~ Td Jg Uoiiaxer STffad, 1969 &I 31l &RT 13(3) & If=id oI H fIfY T
PR IR |

siEc g4 g1 2 HE g9, Al T 9 SeheR IbsH, dedld AT, e feeR
(fBowo) 7 STl & <™ H Udh JUed—ud #9 I0I-U5 T fAfhcar Siar
R&RTUST & Ard ¥ URgd fbar & b W@ qdiar &1 o= [ g 9/ a1 & SR I
TORId IHBH & AR SISl § GOl T8l HRarl ©, 319 afedl SURIGd oTH 28—03—1970 &7
g=aTol UM YDA YHBH & S H UG Jg UolIdhRoT ISReR H qol BRaMT aTed! o |

3 39 FIACR ERT AIARRY Bl Jad fHar S & 6 Al =i &1 siwcd adiar 3=
3 THAM G B S A 286—03—1970 BT UGB UTH GATId IBBH & H Ud Jg UollhRoT
I/ER H Tl BT IR IMH ST Bl Bl MURT & o 30 FIASR & UHIE B faf
18—04—2026 I YA IoR /YRSl qhIIa AT IR BIOR Bl TRId HR Fahdl ¢ |
$HD SR DIs W SoR /YaRTSl HIfdel FAT 9 BN T FRAMER o Y &5 -1 &
3T uiRd &R & SITe |

31 SYABR HAY BIER I HIBR 3fQTeld goll W 37191 falid 18—03—2026 I SINI T3l |

AR | FXRIRT / —
PTRIBRT TUSTIIBNI AT,

dedTel AivTet, Rrerm fe=ik (fRovo) |
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9 JQTed Hegd |ATEdT T Hofl, FiTen, aesdrel T, forer fe=ik ([Rovo)

HbEHT TAT : 01 /2021 fheT GaeAT © §hHT dHUA
ARG GRR © 14—01—2021

s G@ I< Y3 Wo A fidl g@, Marll g g SrheR Airel, dediad drre, e

f=ik (fBowo) | CIC
4

1. 2 =9 ol 93 & gd T,

2. & Ufd= g3 0 g9 I,

3. # G A A AT RO SN,

4. 30 A= gF &7 a1g,

5. 50 UM g wW@o o ke g,

6. 1 =X T YA wWo Al fad g, Faril Ta 9 Srher |itell, dgdiel it foreT
fe=ir (Rowo) |

7. 80 WG gF w@o A e g,

8. & oM gF wWo 50 fdd g@, Fardt wa Jon, gedid Wi, e SoRar,
ITRIETS | . T |

SR BHHT dHH ok IRT 9 123 f2oW0 1o MM 1954 qraa RIS @I
AT S0 250 /422, 423 WERT H0 1351, 1352, 1355, 1356, 734 fdh<i—5 IdhaT draral 01—09—73
20 aTHT Y HET ATl HUel, dedrel AiTer, e fe=iR (fRovo) |

SWRIGT ardl s g =< 1 qfH @I @ [0 250 /422, 423 IR F0 1351, 1352,
1355, 1356, 734 [d<I—5 YPbaT TIGTGl 01—09—73 B0 ATl IU HETA ATl HUS] bl ThUAM TG
e fhar | Rl dasid AieT RREER ST 9 Uean! ATl §RT &R & T3 8 iR
BRI B |1 39 BEad H U< 8 9@ & |

SFd qET dHEE H gfaardl [0 7 s 9 @ ufdaral Fo 8 s aee I @0
3N feeRg@ @1 IR—IR A9 IR A & ygar i el 81 81 <8 2| 19 39 3[&TeAd HI gof
feara &1 T 2 f5 ST AR ST | I T8 8 dadl 2 |

3d: §9 3¥AER /AIfcH gRT Ufaral o 7 i “¥Id 9 gfaaral <o 8 7 af+a &I Jfd
fpar ST ® 5 9 feAid 31—03—2026 &I UTT: 10.00 91 39 Ircdcld H STl / Ihleid
BIRR SR IRAT q@HeAT oY | IREIOR @ GRA H PRIAEI ThaRbl 3Fel H ofls Sl qefm
TFRAT ‘ST B IR W THAH Bl WIHR B AT ST |

31TST &I 27—02—2026 PI WX BXIER g HIBR 3TaTeld AfRd ST §aTT |

AR | FXRIRT / —
TEG AHTESAT TAH ST,

dedel Aivet, Rrerm fe=ik (fRovo) |
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9 ISTAd HRIGRI SUSIRIHRI, AT, davirel |ivel, e fa=ik (fRowo)

qheHT G : 25 /2025 e gopedT : ST /g UoileproT
ARG SRR © 16—06—2025 ARG AT -
¥ : s T AR gF @0 N aiTerel, ARl a9 SThER |iva, dgdid |,
Ster fe=R (fBodo) | . ardT|
ERIG|
3ITH ST BRCINCIC

v~ ©d Jg Uoiiaxer STfd, 1969 &I 31T &RT 13(3) & II=id oI fIIfd S
PR IR |

s T AR g S 9iTEd, ARl T g SrhER AT, dgdiel aiTar, e fheR
(fRowo) =1 SENEWERl & <Ed H Udh AMeT—ud HI II—ud & fafbear sifaery
R&RTUST & ArFd ¥ UK [bar § b @I W AR & o9 Ay @ 99 Sfe=ar & HR
YT GErd ATl & GG XAl | Gol el AT 7, 3@ dTal SURIGd ST 01—07—1957
B SRS UM GarId ARTAAT & ST Ud Jog Uil IVRER H ol HRAMT a18dl & |

I $H IIAER GNT GIEERY B Gud f&ar snar @ 6 s T arR g w@o A
qRTSTel @1 S fdfr 01—07—1957 1 USHHRYT UM UARIT ATl & S Ud Heg USIThRUT
IR H Tl BRI IR IMH ST Bl Bl IMURT B ol $H FIASR b UHRE I Il
31—03—2026 P YA IR /TaRIST qhlelc 3ffal JATATT BIIOR BlhY TId PR Fohdl o |
S IWI DIs W IoR /TORIS Blfdel FART 9 BT 9o FRAMER 5 fafY &5 a7 &
3Teer UTRe @R & e |

31 STABR HAY BWIER I HIBR 3fQTeld ol U 379l falid 27—02—2026 DI SINI T3l |

AR | FeIRT / —
PIIPBNT TUSTIIBNI AT,

dedrel Aivet, Rrerm fe=ik (fRovo) |

g 3[qTeId WS qHTEdl fgaa Sof), agdie |ivTen, e fF=iR (fRovo)

YheAT HET © 26 /2025 fhed qabeHT : ST / Fg TSRO
AN SRR : 10—07—2025 AN Hhae

qoheAT WNe : sTAAT IR A0 1 o IR g, Faril 19 9 Sder fSdgd, dgdiad |iTa,
Rrerm fe=iR (Rowo) | . arfea |

JH ST . gfoardy |

v~ Td Jg Uoiiaxor ST, 1969 &I S1ElF &RT 13(3) & If=id oI\ fIfY T
P IR |
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AT @R #0 E 8 IoRk g@, Farfl 79 9 sieeR fodad, dgdid qirarn, e
fP=IR (fRo"o) 7 SEEEER! & AT H Udh IMIed—ud 73 Y3 & fHfhen Iieary
RIS &A™ ¥ Ud f6ar § {6 w@d =R #+41 &1 S A g 9/M a1 & SR 3
Gard fdhe & W SXESll H g6 A81 HRardl B, Id aiedl SURIGT ST 16—10—1981
B SIS UM Gargd fodqel & S Ud qog USihRT IMGER H Tol BRI aTed! ¢ |

3 9 STER ERT WaO™IRY &I Jiod fhar omar § b sl @R A+ g3 o aaR
& BT 5 [T 16—10—1981 BT USIBRT UM AT IR & OTH UG Jg UolhRUT ISR
H GOl PR IR IATH ST Bl PHIs JMURT 8 I 39 SIASR P YBIeE &l fafdr 31—03—2026 &l
3TUT ISR/ TERTST ebTerc™ frdT AT BIOR BIbR UK BR Ahd & | 3D SR By Al
IR / YaRTSl Plfdel FHARIT A BRI T FRAMGER S A &6 &1 & Qe Uikd &R &

ST |

31 3YABR W FRIER T AIBY AQTAd Boll A 3ATSl &l 27—02—2026 P SRT §aTT |

AER | EIETRT / —
HTIBN] TUSIDBNT T,

qeTe T, Rrerr fe=ik (fRowo) |

9 IIQTAd PRBRI JUSIRBNT AidTell, Tediad |iran, forar fe=iR (f2ovo)

YPheHT G : 06 /2025 e gopedr : ST /g UoilehroT
ARG SRR : 10—07—2025 ARG H¥e -

HHEA! WD - S Jord <dl G 2N Slold g@, Farl a9 SrheR |roel, el FieTeT,
Rrerm fe=iR (RRowo) | . e |
EEIT]

3 STar BRCINCIC

9~ Td Jg USiaxor S, 1969 &I S &RT 13(3) & SI=id oI Y T
PR IR |

S Terrd <l gAT 3N Sfold g9, AR a9 SrheR A19Hl, dediiel diTer, e
fh=IR (Zo0) 7 SIEwEN] & <R H Udh IMIaT—Ud A UYF—U7 P e e
Repfal & Areaw ¥ ugd far © 6 @ o <dl &1 99 Ay 9 99 /e & SR
UM UG AOET ® gHERId SXdrdell § g9l el BRaT ®, 39 afedl SURIdd o
13—07—1970 &1 &I UTH UYamgd AUl & T7H Yd Jg Golldxvl IR H GOl HRaT g
=

3Id: $9 $¥ABR §RT AIAERYT bI Jfd [Ha1 Sirar 2 b sl Targ <dr g1 s Sieid
DI S I 13—07—1970 BT USHHRYT UTH YA AU & ST UG HG USRI IR
H Tof PR IR I ST Bl Pis IMURT 8 df 39 SITSR & UHRH &I {4 18—04—2026 BT

3T IO/ TARTST dhleld= AT TeTd IR I UGd hX Hohd = d IURId Cbl$c |
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SR / YaRTS HIfdel FAR A B8R d7 FRAER o fafY &5 &1 @ e uikd &R
ST |

3 STABR "X BWIER T HIER IMQTed &oll | 379l falid 18—03—2026 BT SIRI Tal |

AER | FXARIRT / —
PTIBNT USTIIBNT AT,

dedrd AnTetr, e f=iRk (f@ovo) |

g 3T PRABRI IUSIRBR! AiTel, qEdre |iiTen, e fF=R ([Rovo)

YbEAT AT © 26 /2025 [ GhedT : ST /g UoiIhroT
ARG SRR : 02—01—2026 ARG B
qped! e ST gave <dr G o S ok RiE, Farfl Ta g SieeR S, dedrd
aiet, Rrer fe=iR (fRovo) | . e |
ERIG|
3ITH ST BRCINCIC

9 —T1 Td Jg USiaxor SfH, 1969 B S &RT 13(3) & Sf=d o Iy <
P IR |

S FavH <dl gAr Wo A MR R, Al T g SIeER B, dedid |,
e fF=IR (f2owo) =1 e & <[ § Udh AAeT—Ud 79 quF—ud & fAfhe
3T R & A | uwgd fbar © b sl gaed <dl & o= fafdr g 19 srsiar
P BRI UGG BHES S ARG SOl § ol A8l BRaT B, 3d dfedl SURIGd ST
fafer 11—09—1956 T SIS UTH HTH® @ SIH UG Fg UolIdhROT IGRER H Gol HRaAT ATed! o |

31d: 39 3¥ATR §RT HAATHRYT &I Jad fHar S & & afe siwd gaee <dl & o
3N MR A8 & S A 11—09—1956 BT USHHROT UM UARIT BH® D OTH Ud G USIThROT
RER # ol A R MH ST HT HIs MUY & @ 59 SIAER @ UHRE b fafy
31—03—2026 P MU ok /TR IdTeld- IfAal JMTAdT BOR BIB UJd IR Adhd & |
S IWI DIs I IoR /YRS Blfdel FART 9 BFT 9 FRAMER o fafY &5 a7 &
3TeeT uIRd &R & U |

31 STABR "X BWIER T ISR IMQTed ol | 379l faids 27—02—2026 BT SIRT Tl |

AR | FXRIRT / —
PTRIBRT TUSTIIBNI AT,

dedel e, Rrerm fe=ik (fRovo) |




o193, fedTeret u<en, 28 AT, 2026 /07 97, 1947 14107
9 IASTAd PRHDNI IUSIRIBNI, dede |ivTer,fofar fe~R (fRovo)

qbeHT G : 21 /2025 e gobedr : ST /g UoiThroT
ARG SRR © 13—11—2025 ARG AT -

HHEAT WD : 3 GAFT <0 G W0 5 I ore, Fari 79 7 SreeR Ay, dedie FiTe,
Ster fe=R (Rodo) | . arfea |
ERIG|

SICACERI . gfcrare |

v —= Td 9g USIaRYT SIfTH, 1969 HI ST ORT 13(3) & f=Rid o Iy goi
B AR |

S AT a1 gAT Wo # T e, AR a9 SheR @i, dedid dnTe, e
fh=IR (ZoW0) 7 SFIEwEN] & <RTI H U IMdaT—Ud A YF—U P v e
RepfUal & #Areas ¥ uqd far § b a9l g <dr @1 = [l srsi=ar & dRer a4
URRIT a1 & ST SRIASll | qol ol HRA ©, 39 arfedr IuRiad o fafr 20—08—1966
BT TSI UM Gard I, & OTH UG Jog TSR0l IR H &5l a1 arsdl & |

3 39 SYAER NI WaAm™Re &I Jfad fHar Srar 2 & afs gfar <t ¢ wo s

& AT DI ST [T 20-08—1966 BT USIHROT UTH UARIT A, & S 9 Td Hg USRI

Wﬁaﬁwﬁaﬁwmaﬁaﬁémﬁrﬁﬁwswwzﬁchwma%’rﬁf@r

31—03—2026 P MU Dok /TR IdTeld- 3fAal JMTAdT BOR BIB UJd IR Adhd & |

S IWI DIs I IoR /TORIS Blfdel FART 9 BFT 9o FRAMER 5 fafY a5 a7 &
3T uiRd &R &y SITe |

31 SYABR HX BWIER g HIER 3fQTeld ol | 379l [aid 27—02—2026 DI SINT Tal |

AR | FXRIRT / —
BTIBRT TUSTIIBNI AT,

dedrel AiTet, frerm fe=iRk (fRovo) |

9 IQTAd HABRI IUSIRAGRY, Tediad |iTa,forern fe=iR (fRovo)

YbeAT H&T © 27 /2025 fhed HheHT : ST / FG YSITehRUT
ARG SRR :© 13—11—2025 ARRT HHAT -

qHEA! N : Sl HON <4l YA S #eq gu, MO Ma g e e, dediel |,
Rterr fe=iR (RRowo) | . e |

M ST . gfaarar |
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v~ Td Jg Uoiiaxor STffad, 1969 &I 31l &RT 13(3) & 3= oI fIfY T
B AR |

ST @M <l YT o 7ed g@, Faril Ta g STheR 3T, J8siia dRTa, [ =ik
(fRowo) =1 SENEWERl & <AEd H Udh AMeT—ud HI AI—ud & fafbear sfaery
RepfUa & degd ¥ wRd fbar € 6 sl $on <d &1 5= [ @ T/ Sfemar & SR
M TEd W @ FEd WPl H Gol T8l dRal B, I aIfedl SWIGd o i
19—06—1964 P SIS UM N & STH UG JG USIhRYT IORER H &6l HRaMT T8l & |

3d: 9 SR §RI AIAM™RY BT Jrord fHar Siar & & e wom <dr gt s 984
@ B & [ 19-06—1964 M BT USIBRYT TH GarId T & ST Td Hg TSRl
/R H Tl BRI IR IMH ST Bl HI MURT B o 30 FIASR b UHEE Bl fafd
31—03—2026 P MU SuR /RIS IHTeld- 3fFal JMTAdT BIOR BB UJd IR Adhd & |
S IWI BIs I IoR /ORI Blfdel TR 7 BT T FRAAR o fAfd &5 &4 &
ey giiRd &R 3y 9 |

31 SYABR HX BWIER d HIER 3MQTeld ol | 379l faid 27—02—2026 BT SINI Tafl |

AER | FEIRT / —
BTRIBRT USTIEIBNI AT,

dedrel Aivet, frerm fe=ik (fRovo) |

§ IETAd PBPRI JUSIRIBRI, TEAIA |ivTer, e fF=R (Rovo)

YbEAT AT © 09 /2025 fhed GhedT : ST /g UoilehroT
AR SRR : 13—11—2025 ARG e
HPHEAT TND : 2HAT Qlerd Ul g1 & M e, a1 T SreeR gel, dedia |, e
fe=iR (fRowo) | . arfear |
4
SIGECER| . gfearey |

v —o7 Td 9g SR T4, 1969 HI ST ORT 13(3) & F=<Rid o Iy g5
P IR |

ST Qlerd ol 9T i IM o, AT a9 STHER §el, dgurd |iTer, e iR
(fRowo) =1 SEEEERl & <Ed H Udh AMeT—Ud #9909 & FRafdbear Siaery
Repfal & Aegd 4 ud fbar & 6 89l Srad ol @1 o1 ey sreeam & dRor a4
TETId RN & N SISl H Gof T8 $HRAMT 7, @ arfedr IuRrad o fafdr 16—12—1951
BT RIS UM F3M & ST Ud Fg USHART IAVRER § qol PHRAMT A1sdl o |

31T 39 SIAER gRT AIAMRY 1 Gfrd o oirar & & afe Sera oclt = sf 31 o=
B ST AT 16—12—1951 HT USHHROT U AT g3 & o UG Hg TSR0l IVRER § o
PR IR AMH AT DI Dls AMART 8T I 39 SIAER & YBRH BT I 31—03—2026 BT JGAT
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SO / ORTST IhTeld AT Tl 8IoR BId) URJd dR) Wdhd ¢ | SHd IWI Py I
IR/ YARTST Bifdel ARG 9 B8N AT FOAgER o [ &5 &- & ofeer uiRa &= &Y
ST |

31d: SIABR WX BWIER d HIER AQTeld 8ol 9 3ol falih 27—02—2026 DI SIRT 1T |

AER | FXARIRT / —
PTIBNT USTIEIBNI AT,

dedrel AiTet, Rrem fe=iRk (fRovo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Manali,
District Kullu (H.P.)

1. Kamal Kant s/o Sh. Ridku Ram, r/o Village Goshal, P.O. Bahang, Tehsil Manali,
Distt. Kullu (H.P.).

2. Leela Devi d/o Sh. Pune Ram, r/o Village Sidhma, P.O. and Tehsil Banjar, Distt.
Kullu (H.P.).
Versus

General Public

Subject—Regarding Registration of Marriage u/s 8(4) of the H.P. Registration of Marriage Act,
1969.

Kamal Kant s/o Sh. Ridku Ram, r/o Village Goshal, P.O. Bahang, Tehsil Manali, Distt.
Kullu (H.P.) and Leela Devi d/o Sh. Pune Ram, r/o Village Sidhma, P.O. and Tehsil Banjar, Distt.
Kullu (H.P.) have submitted an application alongwith affidavits before the undersigned, declaring
that they solemnized their marriage on 06-02-2007.

However, the said marriage is not found recorded in the official registers of the marriage
Registrar, concerned Municipal Council/Gram Panchayat in Tehsil Manali, District Kullu (H.P.).

Accordingly, objections are hereby invited from the general public through this notice. If
any person has any objection to the registration of the above-mentioned marriage, they may submit
the same personally or in writing before the court of the undersigned within 30 days from the date
of publication of this notice.

Issued under my hand and seal of the court today on 16th March, 2026.

Sd/-

Seal. (RAMAN KUMAR SHARMA),
Marriage Officer-cum-Sub-Divisional Magistrate,

Manali, District Kullu (H.P.).
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g I7cTera 401 3ifhd Ml WS TRl Yo Hofl, g’ R, foten #Aver (fRovo)

AT HHEAT
s W9 T YT s BRI, (a9 g9, STeER dee, dgdld iR, e Avey
(f2od0) TRt |
EEIL]
SNSRI - gerefirT |

T3 R BRI Al  ueff & 19 &l go%d o ar |

s T T YT s BRI, AR e 8N, STeER s, dedid kTR, e Avsy
(f2owo) ¥ 9 =IATerd H URMT—UF ORI & & Uil &1 1 IR &Ts, uRaR IR, U9 FHle
afe SES H W I< ol o, Slfd Tl & IRy oG el YeaR gud s & Hele
TRE H @ g9 2| el SwWied Iora Wt geETd §RIE H I A @l g%
FRATHR YT IUAM WA < Ha dredl ¢ |

3d: S SIATR @ ATEH W 3MH SHdT &l Gfad far o1 & & Sad 7/ gowdil & ar
H Py W IOR /TR & Al faids 31—03—2026 P! FIE 10.00 Fol MATATT IT THTATT BT
JTETAAd 3TAY 3T JolR / TaRIS U9 B Fhal & | SWRiad [afy & ugarg fear ff afaq &
DS YRS Pl FHIT T BRI 9 9 ORI & IR § &9 SIaal Hridre! e H T S |

31TST &A1 17—03—2026 DI WX BXIER g HIBR WAfed areld A ST §aTT |

BIEN BEATENRT / —
BEREASEIERIC LN
TR, f57etr 7uel (f2ovo) |

g 37cTera i1 3ifdhd Ml WS FHEdl Yo Hofl, g’ R, foten #AveEr (fRovo)

I DT
£ fd T gF 50 6 FAR, FErd W Jgell, SIheR Shed), el e, e
AUl (fRovo) TRt |
EEIT]
31T ST TR |

U5 IR RIS Al § ureff & 19 & go%d & IR |

£ RfG MTH gz 57 I HAR, Fardl 79 #Jgell, SrPeR Sed], TEdd kTR, [STe
AUS! (fBo¥0) 7 AT H WRAT-UF ORI & & ureff &1 M 3MER &re, uRar IR,
The T UF 3f1fe Sl H XA BAR TS 8, Siifd WE 8 g NIoiE AW UedR gl
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JeRTS & HETel Heell # I AR Tof 2| Uil ISwWiad IoRa Afferd arR JgTel Hgell # ru
qH B GORIT BRATHR [ FAR IUAM G ¥ HRarT =redl & |

3 39 FIACR & AIH | I AT DI Giod fbar Smar 2 f6 Sad 9 ol & aR
H ®Is W IR /TR 81 dl Qi 31—03—2026 P I 10.00 Iol FATATT IT TbTeAdd BIOR
T JMMHR 3T IO/ TARIST U &R FHhal & | SWIad [Afy & ggarg ey =afaq &
DS YRS BIfdel FAIT T BRI 9 A SO & IR § & SGdl Hradre! e H drs ST |

3ITST f&=h 17—03—2026 BT A BXIER d HIER AlRd JaTeld I SR gafT |

AR | FEIRT / —
TEISH AHTESAT TIH oy,
X TR, forer qust (f2ovo) |

g STqTed &1 3ifdha et werae FEarl weM ovfl, g R, e Avel (fRovo)

IAT HEHAT
e RareR, T 7ot (fRovo) - yTieT |
CEik]
3ITH STt T |

WI935 TR BRI A1t | Wi & 1 &1 §o%d v IR |

faem <dl g3 s olg M BT uel fdRer HAR, Fari Tia RPUER, STHER EE=ar,
dedilel Raraer, R7ar AvST (Rovo) 4 39 IR | U939 IoiRT © f& uiiehar &1 4
MR FTe, TRAR ISR, Tt YAT T3 e gxamdeil § e <) <of &, IifF |8 8 =_eg
RIGRE JAfelRg UCaR g AAlE & Jeld Haxic] H HANI qdiar &l © | Ui SR RTord
JAf¥eRg qreT HETe HaRIG] H U M &I GOKI HRATBR HANI gl SUAH e Il HRarT
=TEl © |

3 39 FIABR & AIH | I AT DI o fbar Smar 2 fb Sad 74 ol & aR
H PIg A IoR /UARTST 81 AT & 31—03—2026 P FI§ 10.00 Il JFATATH AT THTATT BIOR
JTETTd SMHR 3T IoR / YaRISl U X Ahal ® | SWRIGd fafy & uwarg feiy o aafeq &r
BIS TARTST BIfdel FAFT 7 BFT 9 9 GO & I § & GGl HIAAT! 3/ § TS ST |

3ITST f&=h 17—03—2026 BT A BIER d HIEX AlRd JaTeld I SR gafT |

AR | TRIEART / —
WEIS FHTEA! UUH 8707,
TR, frer 7udr (fRovo) |
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AT qHEAT -
S Jefl 9 gF 1 A IE, AR Mg BIaR, SIEER. SRIE, dedld e iR, e
AUl (fRovo) TRt |
ERIG|
SNSRI - gerefirT |

T3 R SBITSd Al  ureff & 19 & go%d o ar |

s el M I & A I, AR M BIR, SIEER SRIE, dedld e iR, e
AUST (fBovo) 7 56 TSI H URIAI-UF IR © & uRil & fOdr &1 9/ R &, uRar
RFSTRER, Thel YAV U5 ife STl | Hl IM qol ©, Silfd Hel @ R JIoid 3fWeld Jedr
g BIR & HETd BIAR H AT &l & | Wil SWIa IS (Wl IraT JeTdl BIaR | 370+
O & AW & gORN HRATH AT SUAH F4 ¥ HRAMT A8 & |

3 39 FIACR & AIH | H AT DI Giad far Smar 2 f6 Sad 9 ol & aR
H Py W IOR /TR & Al faide 31—03—2026 DI FIE 10.00 Fol FATATT IT qhIAdT BITOR
JTETAT 3THY 3T JolR / VARG U9 R Fhal & | SWRIad [fy & ugarg fear ff afad &
BIS TARTST BIfdel FHIT 7 BFT 9 9 GO & IR § & S9dT HIAATE! 3t § s S |

31TST fa=ids 17—03—2026 BT A BEIER AR AlRd &Teld A SR gafT |

AR | FXRIRT / —
TEG AHTEAT TH 0y,
xR, forar w4l (fRovo) |

9 3reTerd A Snfeer Teifkar, 149 TEwleeR, U6 Wers waredi fgard Sofl, goxR frern
v, feATee yaw

FhEHT F0 : 66 /2025 [ HHEAT THH gHAA ARG Ul : 19—04—2026

e : AReR AT ia¥ 99 Hold HAR 371 |

qifed g9M ufdaral : 1. W9 BAR g o Rrg gF o #egeq, Fari wa g7l (Handeti)
Opposite Sheetla Gas Agency,SI080 YRTHT IOIR, Tevilel GravTiR, f7elr #vel (f2o%o)

A HheAT—dHHH Y WIar/Ed N 236 /286, TR THR 584, IHdT dTaTal 02—08—0dTHT
Rera gaTdl B1a /2, d8dldl Grav TR, 57elr 7uel (f2o%0) |

SIAER / G-
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SRIFT THUH JHEA! JLERER & e H f[JaRe= | g9 ufaral &1 98! udl
IR T B B BRI AERI d¥d A T I BR T =Yg &) 81 U7 J8T | 37 SuRIad
gferare] BT §9 $3A8R /! GAGT & Aedd I Glad fbar Sidr 2 & iR 9 59 dad| Rl
SIHT Bl SR /TRl &I O 98 eI 19—04—2026 I FTATATT T bl IMLNEIERT BT
3raTerd H U PR AHAT B | ARSI B GRA H UHaRBI BRIATE] e § ol SITgIT qoI HHe
# FRIMGER IR SRIATE! 3 H ol Smee |

3ITST f&=ie 09—03—2026 BT FHAR BXWIER d HIER Aied SN gaTT |

HIEN | BYTETR / —
RERECEIEN IR ERIR I
¥l gravTiR, fSTetm 7o (fBovo) |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

In the matter of :

1. Nishant Thapa s/o Sh. Narinder Singh Thapa, r/o Thapa Niwas, P.O. Ghanahatti, Tehsil
& District Shimla, Himachal Pradesh age 34 years.

2. Archana Negi d/o Sh. Tejasvi Chander Prakash, r/o Indir Prastha Cottage, Village
Deochi, mehli (113), P.O. Kasumpti, District Shimla, Himachal Pradesh age 33 years.

Versus

General Public

Subject.—Notice to intended marriage under section 5 of the Special Marriage Act, 1954.

Nishant Thapa s/o Sh. Narinder Singh Thapa, r/o Thapa Niwas, P.O. Ghanahatti, Tehsil &
District Shimla, Himachal Pradesh and Archana Negi d/o Sh. Tejasvi Chander Prakash, r/o Indir
Prastha Cottage, Village Deochi, mehli (113), P.O. Kasumpti, District Shimla, Himachal Pradesh
have filed an application in the court of the undersigned under section 5 of the Special Marriage
Act, 1954 and have intended to get married within three calendar months from the date thereof.

Therefore, the General Public is hereby infromed through this notice, that any person who
has any objection regarding this marriage can file the objection regarding this marriage, can file the
objections personally or in writing before this court on or before 18-04-2026 after that no objection
will be entertained and marriage will be solemnized/registered.

Issued today on 18th March, 2026 under my hand and seal of the court.

Seal.
Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Shimla (Rural) District Shimla (H.P.).
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THET EG FATEdT fgdid Ao, IRl TR, SU—dedid Rl TR,
re fRmen, feome ugwr

S el <dl g1 @0 A7 3T XM BT Uil %o Al e HAR, Fardl Ta aeR,
S0 BEHIC!, ST—dedld A&l TR, Rrer Rerer (fRowo) | Tt |

CEik|
SIEECE|
grfAT—u= JMfAFRM, 1969 SN URT 13(2/3) W1 /Fg Tol BRI dR |

ST el <41 g wW@o A1 31T M BTl Uil %0 A1 3T pAR, Mard a g,
20 TEHIS!, Iu—dedld IRl TR, [tar Rmen (Rowo) 7 39 Frafem # fdes foar € &
IHPHI AH YaAT <dl P W0 1 F=Id H & BT O Y TR, S0 BIChHIT], Iu—dsdld
AR TR, e REar (fRowo) H A 23—12—1970 BT G & Sl A / TR AARITAT
% BRI Th FHERIT I UTd & e W gl BT A8l U AT | T JMAfHT 31
I GARE W TR @ 3iferd § Swiad o fafY &7 <ot Farn e 2

3d: 39 IfQTrd] SYABR R FAAERY dI Jrord fhar S & & afe g9 ar e
IfdT IT 3 ST DI Bl TaRIST & al 98 fa-ih 17—04—2026 TH UTT: 10.00 Io7 ISR
@ Hraferd /=ararerd # IURYT BRI SMURy SRR 9 Fdhdl | SRR IRA # Femrgar
BRI M H <l SITg] |

3ITST f&=ieh 18—03—2026 BT A BXIER YgH AR IR | SR g3l |

AIER | FRERT / —
AE™S FHrEdl fgdrg &,
IR TR, f37etr RBrrer (fRovo) |

THeT eI gHEd! gt A, IR TR, SU—adgdiel aReadl TR,
e Rmen, fRumae uawr

sl B g2 & Al [, ARl T g €0 STe, Su—dedel ARl R, e
e (f2ovo) | e |

ERIE
STH ST dAT

TTfAT—U AR, 1969 SN &RT 13(2 /3) T /HG &Sl B N |

sl AR g2 s Al RM, Fard T g S0 SrTe, Su—dgdid AR R, [T
et (fRovo) =1 39 wraterd # ded fvan & & S| M A=l g ARl I € &1 574 a™
g 10 STICH, IU—dgdrel dRead! TR, forar Rrvetr (fRovo) H T 20—11—1961 &1 B3 & Sl
SIS/ ERel FARIR & SR A dF ARd IM vargd @ ifdeld § &Sl g1 8!
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TIT AT | 37 AT 31 UTH Uomd SR & Sif¥old ¥ SURIad fIfdr g S &l g hrarT
CIESIR

3d: 39 IfQTd] SYABR R FAAERY dI Jrord fbar o & & afe g9 ar e
a1 AH ST DI Plg YaRIel &1 al a8 Qi 17—04—2026 TP UK 10.00 Tl AENEHIER]
T BT /AT H IURT BIHR YT ATART MR PR Fhall & | TR GRA A AR
FIYATE! 3FA H ATy S |

31TST T 18—03—2026 BT A BIER YaH AR IR A IR T |

AR | FXATEIRT / —
TERIS aHTRdr fadra sioft,
R TR, Rt Rar ([Rovo) |

THeT WP garEdal fedig A, IRl TR, SU—dgdiel Al TR,
Rrem Rmen, fRume ugw

AT gE wgen, aril Wa gedq, S0 I, Su—dsdld WREdl TR, e Reern
(fRowo) | e |

ERIR|
SATH ST1dT

TIfAT—93 AR, 1969 SN &RT 13(2 /3) T /TG &9l BT R |

rdr g wgen, FaRi Ta ged, S0 I, Su—dsdiid IRl R, e Reern (fRovo)
T 39 Frted § e fhar g 6 Swar 9m M ¢ 939 € @1 S UM g, 910 3T,
IU—dedd Wl R, ftem Rmen (Bowo) H faAld 01—07—1974 BT I T W
SIS/ ERel AARIRS & HR M dF ARfd I dargd & ifderd § gl g1 8]
URIT TRAT| 37 JAMERHT 31d T UA-Id 3T & Aol § SWiad [y 9 1 &I g5l draT
IR

3 3 IMQTAAdl SYABR NI AAAERY B Jrd fhar em § 6 afe 39 ax &=
AT IT 3MH SFAT BT DI YRl &l af g8 fadld 17—04—2026 BT UTd: 10.00 o7 ISR
T BT /AT H IURT BIHR YT AMART MR PR Fhall & | AR G H FRAaR
HIAATE! T H oATs ST |

3ITST f=ids 18—03—2026 BT A BHIER YdH AR BT IRITHT ¥ SINT 3T |

AR | FERIETRT / —
HE™S FHrEdl fgdrg 2o,
IR TR, f7err RBrrer (fRovo) |
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In the Court of the Executive Magistrate-cum-Naib Tehsildar, Kupvi, Tehsil Kupvi,
District Shimla (H. P.)

In the matter of:

Sh. Bhoop Singh s/o Shri Jhata, r/o Village & P.O. Dhar-Chandna, Tehsil Kupvi, District
Shimla, Himachal Pradesh. .. Applicant.

Versus

General Public .. Respondent.
Proclamation Regarding Correction of Name and Date of Birth.

Whereas Sh. Bhoop Singh s/o Shri Jhata, r/o Village & P.O. Dhar-Chandna, Tehsil Kupvi,
District Shimla, Himachal Pradesh has filed an application alongwith an affidavit before this court.
The applicant has stated that the name and date of birth of applicant son have been incorrectly
recorded in his Aadhar Card. However, as per the birth certificate and panchayat records their
correct name is recorded. The detail of son & daughter are as under:—

SL. Name of the family Relationship with | Wrong Name & Date | Correct Name &

No. member applicant of birth Date of birth

L. HARYANSH SON RIYANSH HARYANSH
03-03-2019 23-03-2019

In accordance with the Birth Certificate issued by the Sub-Registrar (Births & Death), Gram
Panchayat Dhar-Chandna, Tehsil Kupvi, District Shimla, Himachal Pradesh.

Now, therefore, objections , if any, are invited from the general public with regard to the
correcction of the name and date of birth of the applicants son.

Any person having any objection in this regard may appear before the undersigned on or
before 16-04-2026 either personally or through a duly authorized agent or counsel. In case no
objection is received within the stipulated period the matter shall be decided ex-parte without any
further opportunity of hearing and the correction shall be carried out accordingly.

Issued under my hand and seal of the court today, the 16th day of March, 2026.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Kupvi, Tehsil Kupvi, District Shimla (H. P.).

9 31aTerd 4 A SR, IR IuIfaRI, o1, dedie gd fofar o1 (fZovo)

&Y 0 : fehes gepeaT: ARG SRR AN U:
11/Marriage/T/U/2026 faare dofravoT 28—01—2026 07—04—2026
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1. 1 TRaS g g3 sfaaR g, Fardt 19 <8, dgdia g f5em &1, fRovo |

2. A= BR YA gEcd g, IR TS Fard, dedid TekiaR, Nl BIRRYR

Tolle—144 523,
CRIk|
SIGESERI
"SIBR RSTUF f3Arael Uasl /gl JAral a aarifl” |

grfAT—uF wel o RaW g 4T sfaar RHE, Marit Wia <Ed, dedie g e S,
feouwo 7 919d AU SIH AT IR USRIl §9 IfETod H Uh UH—u3 IR fhar g f& S9!
el Rg Af—Rars & AR e 11—-05—2025 1 &Rfdw PR A Guagad g, ardl Te
AAGTe], Tedel TGedR, [Tell BIRIRYR USd—144 523 ¥ §g ©, UR<] I8 MGl H8d= el &
HRU T Y=RIG Sell, dedid g RTer &1, fRodo & IR H T 7 HRA TS &, S8 39
TS BT UM GarId qgell § a0 B & fIQ orgRe fdar g1 umefl 9 ool o &1 gfte
YR PTS, WU UF AT A=Y SIS RT3 & A1 SRR B ATdad BT 2 |

31d: $9 S¥ABR ISIUF [HTEel Yol /gL JA1El g Il & Hegd A 379 1 o2l
T RedeaRl &1 gierd fear Srar & {6 eFR {6l &1 f9d18 Uoiiaxel aR $Is ok 9 TaRTS
B a1 98 IR Ut 07—04—2026 BT GIE 10.00 o1 §H AT H FATAGT AT qhleTa a1
TORIST JENEEN] & <ITTerd H SRR 8h) U B Adhdl & I THaRhl Gl e |
TS ST | 3T SURIGd fIdTg GOldRol HRA & MM Afdd, UTH Uard <gdli, dedrel 9 e
A1, f2o"0 &7 T AU SIeH | SHd SWRINT BIs Soik/ TARIS Bifdel FHI—IT F 81T |

31TST &I 20—03—2026 DI ¥R BXIER g HIBR JaTeld GRI NI §aTT |

AR | FXRIRT / —
TEG AHTEAT TH oy,
T, T 9 e A1 (fRovo) |

9 JCTAd BRIBGRI SUSIDHRI, &1, eIt va fTar &1 (fRovo)

et o - b geper: SIGERCIREE aRRg Ui
08/Corr./T/U/2026 T GO 20—12—2025 07—04—2026

S 49T {ANT P gEod 9, A 79 qdren, dedia g fSen 1 (fRovo) g
I gedR g, fFaril T, U dedid s99R, [l 31 (f2o%o) T |

ERIEI

M ST - gferardT |

"YABR IS Al Yo/ g2l gAral d aqril” |
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RIS M gowl it siEcl 4T AN g gEcd 9w, FErl wa e,
Jedir 9 e & (fBovo) BT Uil dofaR dw, Faril @g, SU dEdid s9YR, e S
(fBodo) = s arareld H URAT—Ud SRR a1 & 6 SHal gxi gff g el Wae [0
138, TAMI w0 250, WHRT H0 989 Rerd IUHET Hellell, Tl d e &1 (fRowo) SrTEel ay
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FE A GAIeE ThH THO-UF g AR Bre H G HAN G gE@ad de I 8, fomren
SURIGT RToTE AfeRg H IABI AW AMT qdl G FE@ed &I qolly 41 FANT g3 Joad dq
O ol AT ST | UTRAT &1 ¥hel YHIO—U=, WU—Ud, U9 $IS g Y& I UErd udlg &l
A0 3MfE ST el 1er el 2 |

3 9 AIfCH "3IABR ISUF fZAMES UQwl /el gAG! d SRUEET & ATEgH | 3T
ST eI R Redari & Gred fhar Srar © 6 oFR {6l &1 IWia M GOl o
3feRg IR DIs IR g YoRTSl 81 Al 98 iR aRg Uell 07—04—2026 T gd8 10.00 doi
T H RATATH AT ThTId ST TaARTST JENEARN & <R § IRed 8ld) U v
AHAT & JUAT IWIG] A GOK PR & 3G AR Fobl HHANRI] DI SR PR Y
SITGE | S9® SURTT $lg UaRIST T SMURY J=9 7 BT |

31151 &I 20—03—2026 DI WX BXIER g HIBR Tl GIR1 NI §aTT |

AR | FXRIRT / —
TEIG AHTEAT TH 0y,

&1, dedird @ Rterr &1 (fRovo) |

9 ST BRIGRI SUSIDHNI, &1, eIt va foTar &1 (fRovo)

et o - b eper: SIGERCIREE aRRg Ui
707526/2026 T GO 16—02—2026 07—04—2026
s A offel gF 890 XM, fardl 1 gcgl, dgdial 9 forerm S (fRovo) T |
EEIT]
3ITH ST - gfaare] |

"eABR ISIUF AR Uawr /g2l gAral d ol |

TR AT gowl Uil s wed ol gF &< XM, Al e gcgl, dedia g ffel
ST (fBovo) =T S AQTAd W WAI-UF IRR AT § 1 IAD! Yea-il Y IoRg e Wde
0 166, WMl H0 249, WERT F0 2817 Re/d Iu—HARA Wellg, dgdial @ ffer 1 (fRowo)
SHEE] 9Y 2021—2022 W IHBT AF HEGH AT DI GOy AT ol TaId ol dell 31 &M B,
ST o AT Wae [0 172, WAl F0 252, @RI W0 fdhd—6 Rerd #Alal dcgl, dgdie
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HATdd Ihel THIO-US, R ble 9 YrFUC H BT Fal 9 A ol I3 &< H Y3 g 9
TSl 7, foRTol SWiad Ioa 3ifielg # IH@T 19 A9 ol I3 SRAT I GF ¢ &) qog 57
e ol 93 B X A gl GO Qo (a1 MY | Uil &1 Whdt GHIV—uH, U9 BrS, qu—uH
g UET YT UARIT dCal Bl YAII—UH JATE BITSld el el Hel & |

31 39 A "g¥ABR IIOUd fRHMEA UQe /g ARl 9 Sa b ARIH W A
STT der R Redarl & Gier fbar Srar € 6 oFR {6l & IWiad M GOkl o
Jf¥eRg IR B3 IoR G YoRTol 8 Al 98 iR aRg Uell 07—04—2026 & gdg 10.00 doi
RATAT H JAATATT AT gDl AT YRSl ENBEIEN] & RITAT H IURIT BIPR U PR
AHAT & AT IWAT A GOR PR B IMMQY AR Fodbl HHATNI] DI SN R Y
SITG | IHd ORI Dls YavTSl IT JATURT A 7 810 |

311 faieh 20—03—2026 BT WX EXIER T HIBR AaTeld GIRT STRI 3T |

AR | FEIRT / —
TS AHTEAT TH 0y,
AT, dgdrel 9 f7err 1 (fRovo) |

9 ST HRIBRI SUSIBHNI, &1, eIt va forar &1 (fRovo)

et <o - fhes gepeAT: SIGERCIRRE aRrg U
707534/2026 qH ORI 28—01—2026 07—04—2026
2N {IA FAR Y3 X1 & G qrarr, Fari 119 a96e, el g f57erm &A1 (fBovo)
aTel |
EEIT]
3 STar BRIGEIS

"SIABR RISTUF f3Arael Uasl /gl JAral a Iarifl” |

RIA—ud A gowil Uil S ¥ $AR YF a9 @e G WA, Fardl e a9,
dedid g f7ar 1 (fRowo) =1 S99 31qTerd # UriA—ud SRR fhar g & Iora @1ffelg wWae o
159, WA w0 215 WA w0 fhar—10 Red Iu—Hgad a¥Ta, dedied @ ftem 1 (fRovo)
GG gY 2023—2024 W IHBT AM B HAR Pl IOY Fofad Tod qol ol 3T 8T &, Sididh
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CHANGE OF NAME

I, Tej Bahadur s/o Sh. Sher Bahadur, r/o Ghalaiya (54), P.O. Galeha, District Shimla (H.P.)-
171 204 do hereby solemnly affirm and declare that I am the father and legal guardian of my minor
son Rohan Bahadur (Old Name). That I have changed his name from Rohan Bahadur (Old Name)
to Rohan (New Name). That hereafter he shall be known and addressed as Rohan (New Name) for
all legal and official purposes.

TEJ BAHADUR

s/o Sh. Sher Bahadur,

r/o Ghalaiya (54), P.O. Galeha,
District Shimla (H.P.)-171 204.
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CHANGE OF NAME

I, Nitu Devi w/o Sh. Sandeep Kumar, r/o Village Gawana, P.O. Bharog Baneri, Tehsil
Dadahu, District Sirmaur (H.P.)-173 022 declare that I have changed my son's name from Baby of
Nitu Devi (Old Name) to Nakshat Sharma (New Name). All concerned please note.

NITU DEVI
w/o Sh. Sandeep Kumar,

r/o Village Gawana, P.O. Bharog Baneri,
Tehsil Dadahu, District Sirmaur (H.P.)-173 022.

CORRECTION OF NAME

I, Meena Devi aged 37 years w/o Sh. Sanjay, r/o NH-88, Pahal Road, Banuti, P.O. Rouri,
Tehsil & District Shimla (H.P.) do hereby declare that my daughter's name is wrongly recorded as
"Z Bhumika" (Old Name) in her Aadhar Card whereas, her correct name is Bhumika (New Name).
All concerned please may note.

MEENA DEVI

w/o Sh. Sanjay,

r/o NH-88, Pahal Road, Banuti, P.O. Rouri,
Tehsil & District Shimla (H.P.).

CORRECTION OF NAME

I, Chander Mohan Sharma s/o Sh. D.N. Sharma, r/o B-39, Lane-1, Sector-2, New Shimla
(H.P.) declare that Chander Mohan Sharma and Chander Mohan is one and the same person. All
concerned please note.

CHANDER MOHAN SHARMA
s/o Sh. D.N. Sharma,
r/o B-39, Lane-1, Sector-2, New Shimla (H.P.).

CORRECTION OF NAME

I, Anju Kumari (31 years) w/o Sh. Vijay Kumar, r/o Village Barai, P.O. Sunehar, Tehsil
Nagrota Bagwan, District Kangra (H.P.) declare that my daughter's name is wrongly entered as
baby one of Anju in her Aadhar Card. Whereas, her correct name is Swra Kaundal. So this should
be corrected as Swra Kaundal instead of baby one of Anju. All concerned please note.

ANJU KUMARI

w/o Sh. Vijay Kumar,

r/o0 Village Barai, P.O. Sunehar,

Tehsil Nagrota Bagwan, District Kangra (H.P.).
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CHANGE OF NAME

I, Sushanta w/o Sh. Basant Lal, r/o Village & P.O. Dhadi Ghunsa, Tehsil Jubbal, District
Shimla (H.P.) declare that I have changed my name from Shanta Devi (Old Name) to Sushanta
(New Name). All concerned please may note.

SUSHANTA

w/o Sh. Basant Lal,

r/o Village & P.O. Dhadi Ghunsa,
Tehsil Jubbal, District Shimla (H.P.).

CORRECTION OF NAME

I, Karan Sharma s/o Sh. Hira Singh, r/o Village Deuli, P.O. & Tehsil Balichowki, District
Mandi (H.P.) declare that in all government documents my correct name is written as Karan
Sharma, but in Aadhar Card and panchayat record my name is mistakenly written as Gayatri Dutt.
Kindly correct the same as Karan Sharma.

KARAN SHARMA

s/o Sh. Hira Singh,

r/o Village Deuli, P.O. & Tehsil Balichowki,
District Mandi (H.P.).

CHANGE OF NAME

I, Pooja Devi w/o Sh. Ram Lal, r/o Village Jiskoon, P.O. Jakha, Tehsil Dodra Kawar,
District Shimla (H.P.) declare that I have changed my minor daughter's name from Sunita
(Old Name) to Samita (New Name). All concerned please may note.

POOJA DEVI

w/o Sh. Ram Lal,

r/o Village Jiskoon, P.O. Jakha,

Tehsil Dodra Kawar, District Shimla (H.P.).

CORRECTION OF NAME

I, Surender Kumar s/o Sh. Kesh Chand, r/o Village Panjiara, P.O. Adhwani, Tehsil
Jawalamukhi, District Kangra (H.P.) declare that my name in my Aadhar Card No. 6357 6266 5773
has been wrongly entered as Surinder Kumar, whereas my correct name is Surender Kumar. All
concerned please note.

SURENDER KUMAR

s/o0 Sh. Kesh Chand,

r/o Village Panjiara, P.O. Adhwani,

Tehsil Jawalamukhi, District Kangra (H.P.).
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CORRECTION OF NAME

I, Bimla Devi w/o Sh. Neter Singh, r/o Village Khamnu, P.O. Gwalpur, Tehsil Karsog,
District Mandi (H.P.) declare that in my Aadhar Card Bearing No. 9952 5443 2684 my name is
wrongly entered as Vimla Devi w/o Sh. Netra Singh, which should be corrected as Bimla Devi w/o
Sh. Neter Singh. Please correct this.

BIMLA DEVI

w/o Sh. Neter Singh,

r/o Village Khamnu, P.O. Gwalpur,
Tehsil Karsog, District Mandi (H.P.).

CORRECTION OF NAME

I, Vijay Kumar s/o Sh. Suram Chand, r/o Village Amb Doli, P.O. Amb Pathiar, Tehsil
Jawalamukhi, District Kangra (H.P.) declare that in my daughter's Aadhar Card her name is
wrongly entered as Bijitha Marak which should be corrected as Bijitra Marak. Please correct this.

VIJAY KUMAR

s/o Sh. Suram Chand,

r/o Village Amb Doli, P.O. Amb Pathiar,
Tehsil Jawalamukhi, District Kangra (H.P.).

CHANGE OF NAME

I, Joginder Singh aged about 39 years s/o Sh. Kirpa Ram, r/o Village Boura, P.O. Kulag,
Tehsil Kupvi, District Shimla (H.P.) do hereby solemnly affirm and declare as under that I am a
resident of the above mentioned address. That I have changed the name of my daughter from

"Annedika" (Old Name) to "Anandika" (New Name). All concerned authorities are requested to
take note of the above change of name.

JOGINDER SINGH

s/o Sh. Kirpa Ram,

r/o Village Boura, P.O. Kulag,
Tehsil Kupvi, District Shimla (H.P.).
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CORRECTION OF NAME

I, Karingu Ram s/o Sh. Basanta Ram, r/o Village Khrota, P.O. Barotiwala, Tehsil Baddi,
District Solan (H.P.)-174103 declare that in my Aadhar Card my name is mistakenly mentioned as
Karengu Ram but my correct name is Karingu Ram. Now, I want to correct my name in Aadhar
Card. All concerned please note.

KARINGU RAM

s/o Sh. Basanta Ram,

r/o Village Khrota, P.O. Barotiwala,

Tehsil Baddi, District Solan (H.P.)-174 103.

CORRECTION OF NAME

I, Param Dei w/o Sh. Ram Partap, r/o Village Abharni, P.O. Sai, Tehsil Baddi, District
Solan (H.P.)-173 205 declare that in my Aadhar Card my name is mistakenly entered as Parama but
my correct name is Param Dei, now [ want to correct my name in Aadhar Card. All concerned
please note.

PARAM DEI

w/o Sh. Ram Partap,

r/o Village Abharni, P.O. Sai, Tehsil Baddi,
District Solan (H.P.)-173 205.

CHANGE OF NAME

I, Manju Kumari d/o Sh. Gulab Singh, r/o Village Khanar, P.O. Shiri Kyari, Tehsil Shillai,
District Sirmaur (H.P.) declare that I have changed my name from Manju Kumari to Mahi. All
concerned please may note.

MANJU KUMARI

d/o Sh. Gulab Singh,

r/o Village Khanar, P.O. Shiri Kyari, Tehsil Shillai,
District Sirmaur (H.P.).

CORRECTION OF NAME

I, Rattan Singh s/o Sh. Prithvi Singh, r/o House No. 20, Village Malgaon, P.O. Panjahal,
Tehsil Nahan, District Sirmaur (H.P.) declare that the correct and actual name of my son is Mohit
Pundi as per his birth/School certificates. However the name of my son is incorrectly shown as
Mannat Pundir in his Aadhar Card No. 3465 9344 5748, this is wrong and should be corrected as
Mohit Pundir in his Aadhar Card. All concerned please may note.

RATTAN SINGH

s/o Sh. Prithvi Singh,

r/o House No. 20, Village Malgaon, P.O. Panjahal,
Tehsil Nahan, District Sirmaur (H.P.).
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CHANGE OF NAME

I, Vimla Devi w/o Sh. Dev Raj, r/o Village Fagot, P.O. Raipur, Tehsil Bhattiyaat, District
Chamba (H.P.) declare that I have changed my name from Bimla Devi to Vimla Devi for all
purposes in future. All concerned please note.

VIMLA DEVI

w/o Sh. Dev Raj,

r/o Village Fagot, P.O. Raipur,

Tehsil Bhattiyaat, District Chamba (H.P.).

CHANGE OF NAME

I, Nokhi Ram s/o Sh. Ratti Ram, r/o Village Gehra, P.O. Balh Churani, Tehsil Ghumarwin,
District Bilaspur (H.P.) declare that in my minor son's Aadhar Card bearing No. 5878 4934 5925
his name is wrongly entered as Divyanshu Sharma which should be corrected as Divyansh Sharma.
Please correct this.

NOKHI RAM

s/o Sh. Ratti Ram,

r/o Village Gehra, P.O. Balh Churani,
Tehsil Ghumarwin, District Bilaspur (H.P.).

CHANGE OF NAME

I, Gurinder Kumar s/o Sh. Ram Swaroop, r/o Bhatanwali, Tehsil Paonta Sahib, District
Sirmaur (H.P.) do hereby declare that my minor son's name has been incorrectly recorded as "Baby
of Suman" in his Aadhar Card, whereas his correct name is Kartik in all other official documents.
In future my son should be known by his correct name as Kartik.

GURINDER KUMAR

s/o Sh. Ram Swaroop,

r/o Bhatanwali, Tehsil Paonta Sahib,
District Sirmaur (H.P.).

CHANGE OF NAME

I, Santosh Kumari w/o Sh. Surender Kumar, r/o Ward No. 6, Gompa Road, Manali, P.O. &
Tehsil Manali, District Kullu (H.P.) solemnly declare that in my son's Aadhar Card having No.
8769 4355 0904 his name is entered as Krishan in place of Krishna. That Krishan & Krishna are
one & same person. All concerned please note it.

SANTOSH KUMARI

w/o Sh. Surender Kumar,

r/o Ward No. 6, Gompa Road, Manali,

P.O. & Tehsil Manali, District Kullu (H.P.).
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CHANGE OF NAME

I, Laxmi Roka Chhetri (New Name) d/o Sh. Padam Singh, c/o Sachin, V.P.O. Deem,
Jubbal, P.O. Jubbal, District Shimla (H.P.)-171205 have changed my name from Laxmi (Old
Name) to Laxmi Roka Chhetri (New Name) for all future purposes. All concerned may please note.

LAXMI ROKA CHHETRI

d/o Sh. Padam Singh,

c/o Sachin, V.P.O. Deem, Jubbal,
P.O. Jubbal, District Shimla (H.P.).

CHANGE OF NAME

I, Daya Watti (60) w/o Sh. Lachhi Ram, r/o Village Rikhida Naal, P.O. & Sub-Tehsil
Pangana, District Mandi (H.P.) declare that her actual and correct name is Daya Watti instead of
Dayavanti. All concerned please note.

DAYA WATTI

w/o Sh. Lachhi Ram,

r/o Village Rikhida Naal,

P.O. & Sub-Tehsil Pangana, District Mandi (H.P.).

CHANGE OF NAME

I, Sachin Kumar s/o Sh. Gian Chand, r/o Village Bhonda, P.O. Chirgaon, District Shimla
(H.P.)-171208 declare that I have changed my minor son's name from Ayub (Old Name) to Ayush
Magyan (New Name). All concerned please may note.

SACHIN KUMAR
s/0 Sh.Gian Chand,
r/0 Village Bhonda,
P.O. Chirgaon, District Shimla (H.P.).

CHANGE OF NAME

I, Balvir Singh s/o Sh. Beli Ram, r/o V.P.O. Khiah, Tehsil & District Hamirpur
(H.P.)-177020 declare that in my son's Aadhar Card bearing No. 9725 4447 2641 his name is
wrongly entered as Abhinav Mohammad which should be corrected as Aranav. Please correct this.

BALVIR SINGH
s/o Sh. Beli Ram,
/o V.P.O. Khiah,
Tehsil & District Hamirpur (H.P.).
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CHANGE OF NAME

I, Denny s/o Sh. Mohan Singh, /o V.P.O. Bhanera, Tehsil Karsog, District Mandi
(H.P.) declare that in my Aadhar Card bearing No. 9506 6782 5990 my name is wrongly entered as
Darwin s/o Sh. Mohan Lal which should be corrected as Denny s/o Sh. Mohan Singh. Please
correct this.

DENNY

s/o Sh. Mohan Singh,

r/o V.P.O. Bhanera,

Tehsil Karsog, District Mandi (H.P.).

CHANGE OF NAME

I, Viraj Roka Chhetri (New Name) s/o Sh. Padam Singh c/o Sachin, r/o V.P.O. Deem
Jubbal, P.O. Jubbal, District Shimla (H.P.)-171205 have changed my name from Viraj (Old Name)
to Viraj Roka Chhetri (New Name) for all future purposes. All concerned may please note.

VIRAJ ROKA CHHETRI

s/o Sh. Padam Singh,

c/o Sachin,

r/o V.P.O. Deem Jubbal,

P.O. Jubbal, District Shimla (H.P.).

CHANGE OF NAME

I, Vikram Singh Rana s/o Late Sh. Khem Raj, r/o Village Mawalanghat, P.O. Kaloor, Tehsil
Nadaun, Mowalaghat, District Hamirpur (H.P.) have changed my name from Vikram Singh to
Vikram Singh Rana. Concerned note.

VIKRAM SINGH RANA

s/o Late Sh. Khem Raj

r/o Village Mawalanghat, P.O. Kaloor,

Tehsil Nadaun, Mowalaghat, District Hamirpur (H.P.).

CHANGE OF NAME

I, Rakesh (New Name) s/o Sh. Amar Singh, r/o Village Patandu, Tehsil Theog, VTC
Dharampur (218), P.O. Dharampur Madhan, District Shimla (H.P.)-171201 have changed my
name from Ravinder Singh (Old Name) to Rakesh (new Name) for all future purposes. All
concerned may please note.

RAKESH

s/o Sh. Amar Singh,

r/o0 Village Patandu, Tehsil Theog,

VTC Dharampur (218),

P.O. Dharampur Madhan, District Shimla (H.P.).



14130 ST, feHTereT Ue9l, 28 HIG, 2026 /07 o4, 1947
CHANGE OF NAME

I, Rimpy w/o Late Sh. Ranjit Singh, r/o Village Ghumarta, P.O. Fatehpur, Tehsil Nadaun,
District Hamirpur (H.P.) declare that I have changed my minor son's name from Hritik to Ritik
Thakur. He shall be known as Ritik Thakur for all purposes in future. All concerned please note.

RIMPY

w/o Late Sh. Ranjit Singh,

r/o Village Ghumarta, P.O. Fatehpur,
Tehsil Nadaun, District Hamirpur (H.P.).
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